| | ENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA29, 67,87, 113, 126, 137, 181, 212, 266, 268, .
269,277,281, 299, 300, 301, 302, 303, 319, 325, -
326,327,328, 329, 331, 333, 344, 345, 346, 347, - .
348,350, 351, 352, 353, 354, 355, 356, 357, 358, :
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,

952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1.~ OA29/2013

. C.H. Mohammed Yasin

- S/o Kidavu Koya, - o
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

ro

T.P.Latheef A ' ,;
S/o Atteka o ‘f
Thiruvathapura, Kiltan [sland,

- Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I Union "l‘er}‘itoxy of Lakshadweep represented by
~ the Administrator, Kavarathi Island-682 555

2. The Director ofPanéhayath
~ Union Territory of Lakshadweep
;z?’gi;\m?g%bi" arathi Island-682 555
’, Y\ R

oy
7 X

PV WY
&/ S ‘H%_’Q airperson
vE iFag¢ (Dweep) Panchayath .
iffan/lsland, Union Territory of L.akshadweep-682 558




4, ‘The Txecuuve Officer -
3 Vll age. (Dweep) Panchayath .
Kiltan '-Is:land Union Temtory of Lakshadweep-682 558

AT

jGovemment Senior Secondary School .‘\ P
* Kiltan Island RSN
Umon Temtoxy of Lakshadweep-682 558. Respondgn}s | S

(By Advgcate: (Mr.S.Radhakrishnan (R1,2 & 5)
a ' (Mr.R.Ramdas (R3) :

2. OA 672013

8 Seedikoya.M.
S/o Abbosala Koya
Malayattiyoda, Kiltan Island
Uhiéﬁ‘Territory of Lakshadweep-682 558.

Malsha 1

S/o Kldavu Komalam

Thenakkal House Kiltan Island

'Umon T emtory of Lakshadweep-682 558.

B9

3. AbdullaA P
- S/o Khalid
Allmapula Kiltan Island
' Umon lemtOIy of Lakshadweep- 682 558.

Tammed Koya C.H.
S/o Muthukoya

Chamayatl House, Kiltan Island

Union Territory of Lakshadweep-682 558.

6. _ Rafeek Khan H.M.
S/o. Abdul Reliman
Ali 1ya1 Hous.e, Kiltan Island °
- Ur -ml-éry of Lakshadweep-682 558. - Applicants

Versus



3

1. U 1_on Ten 1tory of Lakshadweep represented by
the "dmlmstrator Kavarathi Island-682 555

;étor of Panchayath
Umo‘ Territory of Lakshadweep
Kavalathl Island-682 555

3. The Chalrperson
Vlllage (Dweep) Panchayath
Kiltan I:s,:land Union Territory of Lakshadweep-682 558

4. The Executive Officer
Village (Dweep) Panchayath
Kiltan Island .
Umon T emtoxy of Lakshadweep-682 558 Respondents

(By Advocate (Mr.S.Radhakrishnan (R1,2 & 4)
3. OA 87/1201'3
L Abdul Saldm P.P., age 43

9/0 Saldmuhammcd

Puthlyapura Kiltan Island
Lakshadwcep

Applicants

Versus

l. 1 he Admmlstx ator
Umon Territory of Lakshadweep
Kavarathl 682 555

Jh Chanperson Village (Dweep) Panchayath o
Kl /{an Isl land, Lakshadwecp 682 558 Respondents



- 4
(By, Advioeate: . * “(Mr.S.Radhakrishnan (R1,2 & 3)
Sy - (fl\{[r.R.Ramdas - R4)
4 0A !1‘13;/2'613:'"
I Muthukoya T, P
Sto Kidave Haji
Thnuvathapuxa Kiltan, Lakshadweep.
2. salinpl o
S/o Iblahlm Haji
Pandaxa I(lltan Lakshadweep.
3. _Yagfo‘ob P.K."
S/o Subair.A.
Punnakkad, Kiltan, Lakshadweep.
4, Ali?Mohamméd
S[O_Attaka, Aliyar, Kiltan, Lakshadweep.
5. Kunhlkoya AP
- Slo. Sayed Muhammed P.K.
A:lakkalapura Kiltan, Lakshadweep.
6.
7.
8. Sathar 1
S/o' Mohammed P.
Chadlpuxa I(Ll,tan Lakshadweep.
9.
tan, Lakshadweep
10.
. ajl Palllthlthlyoda o
/{“D%Z,Tf“ Applicants
QF\\'P\ \4 P

Versus




|- The Administr ator
Umon Territory of Lakshadweep
Kavalathl 682 555

2 e T he Chaxrperson
anlage (Dweep) Panchayath
Kiltan—682 558

"I he Employment Officer
Kdlethl L akshadweep 682 555

VS

4. Di rector of Pa-nchayath
Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

'I-Ic;)f'ltﬁi'cAultural A_ss-istant
" Village (Dweep) Panchayat, Kiltan-682 558, ‘ Respondents

=

| | I 'adulla K C

' S/o Yousuff

Kanmchetta Klltan Island
Ul ofI akshdadweep 682 558

S/o M'ohamm. |
‘ alam; Kiltan Island
fLa <shdadwcep 682 558

4, Saleem P P

S/o ‘Hamsa . . :
| Puthenpula Kiltan Island
UT ofl akshdadwcep 682 558

fI"(‘:iltan Island
Hdadweep-682 558



6.

Kunhl K.P ‘

7. Abdul_ asim P
S/6. Muneer. .-
Pentamveli, Kiltan Island
uT. QfLakshdadweep -682 558. _ Applicants

(By Advocate: Mr.Shabu Sreedharan)
| Versus

Uﬁlon Territory of Lakshadweep represented by
lhe Admmlstratox Kavarathi [sland-682 555

2. 1 he Dneclor of Panchayath

Umon Tertitory of Lakshadweep

Kavarathx Island-682 555

—_—

Ihe C Iau_jperson
Village (Dweep) Panchayath
K__il;arg Island, Union Territory of Lakshadweep-682 558

U2

4, 'l'h'e'}“xécutive Officer
Vlllagc (Dweep) Panchayath
Klltan Island Umon Territory of Lakshadweep -682 558

~

7 _ml O” ﬁce K]ltan Island -
Umon lemtoxy of Lakshadweep-682 558. Respondents

(By Advocate (Mr S.Radhakrishnan (R1,2,4 & 5)
6. OA 137/2013
I Jalaludheen K K.

S/o Shaik’ Poovalap
P 'ovalap House Klltan Island,



Kiltan Island,
adwi"e’ep-682 558.

4. Ameelall A P
-~ Slo Syed Mohammed

~ Arakalapura House, Kiltan Island,
UT QfL_dkshadw,eep 682 558.

S. o lsmail T
Slo Yusuf
Tholi yoda House, Kiltan Island,
Ul ofLakshadweep 682 558.

0. ‘Syed Mohammed Koya K.P.
Slo Mohammed

Kanjipura House, Kiltan Island,
UT ofLakshadweep 682 558

7. Ka51mkoya C. H.
S/o Muthukoya
~ Ammipura House, Kiltan Island,
UT of Lakshadweep-682 558. Applicants
(By Ad\/ié'cgii'e:?.;fl\:/i‘r,si_:habu Sreedharan)

Versus

ory of Lakshadweep represented by
1strat01 Kavarathi Island-682 555

2. lthe Duectm of Panchayath

Umon Terl 1t01y of Lakshadweep
Kav ‘athl Island 682 555

3. T Fe s Chanperson
anlage (D' ’eep) Panchayath
: nd{:Union Territory of Lakshadweep-682 558

The Assistant'Engineer

o Blegtrical Sub: Division

LRt Island, e
{ c: AT _emtox{y of Lakshadweep-682 558. Respondents



(By Advocate Ml.‘; ._éRadhakrishnan (R1,2,4 & 5)

=Y

7. OA 181/2013

’ L Sadakathulla A age 38 .
S/o-Kunhi Ahammed
AJnad House, Kiltan Island
I akshadweep

2. Naxarulla P. 'I age 26
Slo Kunhl . ‘
Palhthlthlyoda House, Kiltan Island
L akshadweep

(By-Advocate: Ms.Da;isy [. Daniel)
Versus
l.« T he Admnmshaton

Umon Territory of Lakshadweep
Kdledlhl 682 555.

2. 1 he Chanpexson ‘

Depaltment ofPanchayath
avax athi- 682 558

(By Advocate: I\/h S Radhakmhnan (R1& 3)

8. O.A‘No. 21'2/2013

1’ P. }lavvab1 W/o Abdul Salam
N abounel Agncultwal Department,
Ag@tllslan Resldmg at Pallipuram House,

of Lakshadweep,
/,., Jaju Babu)
” . he Dnector of Agncultuxe
Jnion Icmto1y of Lakshadweep
AR K_ayalam Island + 682 555.
‘\-i\;‘?j—: ;‘*’;’:Ai. ’ ./_, - ) " 3 :.' “AA .

Applicants

Respondents

Applicant



U
s )

~

Thc Admmlstrator

eUmon Terrltory of Lakshadweep

Kavaram Island 682 5585.

(By Advocate ler _S Radhakrlshnan)

[\

(OS]

Sabir Al K
Kunyathlyoda House
Kiltan Island

- C.P. F«iroz,_
.Chemmanam Palli House
Kalpeni Island.

KP Cnepiyakoya
Karuppathapura House,
Kalpeni- l'Slan'd.

l\/l C Jatfel
Pal<l<1pura HOuse
Kalpem Island

Habs. A
Allkome House
Klltan,lsland

A P Naseema
Aynapuxa I—louse

2.

(\( mlnlstratlon. of the Union Territory
of Lal <shadweep, Kavarathi - 682 555.

lhe Dlrector (Services)

Admlmstra‘uon of the Union Territory

Lakshadweep (Secretarlat)

Respondents

Applicants

Respondents



P R
'J‘T"_;\&‘f-“f A 5?_:1‘_".& 0 Lg‘xvg_ .
R R

<>

~ . - 0
(By Advocate M1 S. Radhakrlshnan)

10. () A No 268/20]3

2. B M. Mansoor
S/o. Late A.C: Mohammed Jalaluddm
Bhalkath Manzil
Agati Island, Union Territory
Jakshadwee_p

(By Advocate: Mr. Grashious Kuriakose) -
i ~ Versus
I IJ hc Admmlstlalor

| ' emtmy of Lakshadweep, -
Kavaxathl 682 555.

2. "Ihc Dnectm ofPanchayath
Deparlmcnt of.Panchayath
Kavalam - 682 555

5. Spec;a Ofﬁ061 |

(By Advocate Mx S Radhaknshnan)

I1. ()A 269/2013

/\hammed B: ';"h ' :_‘age 32

Arakalgé-ﬂ tan Island

3

ashious Kuriakose)

~

"> Te N i A
"N \’\
\’ kA,/,uf\\\\J

N Sepry j\’:'

Vlllage (Dweep Panchayal Agattl) 682 558.

Applicants

Respondents

Applicant-



/o L : . I

Versus

2. "1 he Chalrperson
Vlllage (Dweep) Panchayath
Kiltan-682 558 -

(8]

The Fmployment Officer -
Kavarathi, Lakshadweep-682 555.

4. Director of:éénéhayath
Department of Panchayath
KaVara,thi -6 8-2 5 55

S, The Lxecutlve Officer
Village (Dweep) Panchayath
K_lltan, 682 558_

6. Hortlculluxa] Assnstant
Vlllage (Dweep) Panchayat,
Ki]tan 682 558 Respondents

(By Ad,\?ioc-atcf: o (er S.Radhakrishnan (R1, 3 & 6)

Applicant




- 12
4. R
p) Panchayath, -
Respondents
hakrishnan — R1-3)
13.
I, Tahapoi
Sto. Sayld Vi K s
f | Vallpmkadlyod_u |
Kiltan Island, Eakshadweep
2. Sayed Badqsh-a.Muhideen S.V.
Shahar Ban Vilas House »
Chetlal R ' : . Applicants

(By Advocate Mr, Grashlous Kunakose Sr. & Ms.Daisy | Daniel)

Versus

T g';;__.dmmlsllalm
UF ofLakshadweep, Kavarathi-682 555.

Dnectm _
Smence & Technology
eChellat 682 556

[N

3. Dncctm oFPanchayalh
g Deve]opment Department of Panchayath
Chellat 682" 556

‘ : ) Dj .s-1onal Officer
| Chetlat 682 556

6. Jumm 501ent1ﬁc Officer
Chctlat 682 556.:

7. /\ccounls 'Off ‘
' Respondents




3]

A K SaJeed

Kalpcm Island

'A'.T‘.. Ahadabl. :

Athanam Th_'ot'tém' House
Kalpeni-l‘slandr

P. P Su!alkha
Puthnya Pandalam House
Kalpem Island

\

(, P Noouehan

.Chemmanam Pa111 House

Kalpem lsland

A K Béebl :
Arakkalar House
Kalpem sland

l\/l P Mohammed
Mullxpuxa House

on-of the Union Territory

éf LakshadWeep, Kavarathi — 682 555.

The Duect01i (Selwces)

‘Admmlsttamon of the Union Territory

ofLaksha'dwe‘-ep (Secretariat),

Applicants

Respondents



—
W

‘OA 30072013

I. - B.Koya, age 42,
S/o Bammad, Bilutheth House
<Andrott Istand.

1 2. B.Ahammed, ége 43
: S/o0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island. :

4. PP Hassan, age 41,
S/o Sayeed Bukari M P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
-S/o Khader, Matharapura House,
Andrott Island. :

6. M.Bampathi, age 50,
°S/6 Asainar, Kakkett House,
‘ Andrott lsland :

7. C.Mohammed Kasim, ags 44,
S/o Koya Kidave, Chettathada House,
Andrott [sland.

8.  K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra I—Iouse
Andrott Island

9. T.P.Shamsuddeen, age 30, _
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

10. B.Mullakoya, age 43

1. P.P.Fathimath, age 41,

“mn Andrott Island

\»v.,' "/;d’imal age 48, ,
A \‘}fo */\bdulla Attalada, /\llyathala House

f:\ndlon lsland

S/o Kidave, Bithnatt House, Kavaratti [sland.

| D/o Kunhiseethi, Palath Pulhlyapura House,



‘ , ‘15\

‘ 13, A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. :

14.  L.Khadeejomabi, age 47,
[D/o Buhari, Lavanakkal House,
Andrott [sland.

5. C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House
Andrott Island.

16. K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17. " A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19. P.N.[vlakeem, age 48,
'S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island. )

21. K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
*Kolikkat Neduvilakam, Andrott Island.

22. Mohamméd Murshid, age 36,
' S/o Koyamma K.P., Moosathada,
Andrott Island.

23. K;'_:C.';Mohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
Andrott Island,

f/"lé ‘Kidave M.P., Pandathpura
ﬁ.‘)fgo t Island.
@

y
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25.  M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Androtl [sland.

26. P.P.Hassan, age 41,
S/o Abdul Khader K. Perumpally House,
Andrott Island.
27.  P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Man711
Andlou Island.

. 28. L.'Pathummabi, age 37,
- D/o Yousaf T., Lavanakkal House,
/—\ndrolt Island.

29. H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island. .

30. M.P.Mohammed Rafeel{ agé 31
. S/o Koyamma, Kunnamkalam House
Andrott Island. :

31. K.Mohammed Fasal, age 32,
_ S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

32. 'l(.ﬁ4oha11111ied Basheer, age 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott [sland. '

33, K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kelakkadamall House
Andrott Island. :

34 A Rasheed Khan, age 39,
' yeed Ismail, Aliyathara House
 Island.

(%
wh

( Abdul Salam, age 33, v

%/o Muthukoya Kannathlmmada House,
... Andrott Island.

? ST oy, \_‘

R \0 '\%.) 7"‘7]( K /\I‘leJ Hussain,age 31

) Sfo Koya V. Kelakkada House, .
An§101t Island



38.

39.

47.

37.

40.

41.

44.

45.

46.

P.Mohammed Rafee, age 25,
S/o0 Mullakoya, Pachanal House,
*Andrott Island. '

T.M. Mohammed Allyu] Akbar age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohamimed A. C Karakunnel House,

Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,

Andrott Island.

«M.M.Sayeed Hussain, age 27,

S/o Sayeed Koya, Moosankakkada House,

Andrott Island.

M.Ci[:lanmnedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Island. -

Guhar Madeena Beegum, age 37,
D/o: Mohammed B, Aliyathara House,
Androtl Island.

ookunhn Koya, age 36,
Yacoob, Kolikkatt House,
QAndx ou Island.

l§;Der-yesh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,
R Andxou Island.

P(?{yf' ate: Mr.K.B.Gangesh)

Versus

Applicants



[N
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EuN

The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
. Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Mohla,lfnmed Shamsheer M.K.
S/0. Bdthesha U.P.
Mayamkkada House, Androth.

Mohammed Asker
S/o Seethi
Aliyathara House, Androth.

NG ‘Llli‘:S'l;’cl khan M.K.
S/o;Sued Koya
nkakkada House, Androth

mmed Kasim P.P. ,
S/o (;i!cla\/e, Palathupra House, Androth

; 10, Abdul Akbar

1.

R :\
/J} 4

S0 Subair
Pandath Puthiya Pura House, Androth

Mujéeb Rahman
Slo I‘brahim
Aliyathara House, Androth



13.

14,

15.°

16.

18.

19

M_oh,al_l.hmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Moh;a:r;hmed Abdusalam T
S/o Abusala .
Thecheri House, Androth

Muhammed Rafi
S/o Nalla Koya K.

- Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P:K Kidave
Palathiupura House, Androth

Muhammed Khaleel

~ S/o Apdulla
~ Aliyathara House, Androth

' Muh_aiﬁmed Basheer C.P.

S/o Abdul Khader
Cherikkal Puthiyapura House,

| Andi‘_dh‘@_:h.

]

(By 'Ad_\‘}/-;o \te: Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

9.

- 10.

S

- .\-. ~.
< .‘

0A 301/2013

Attakoya T.V, age 44
S/o Koya Thankgal T,
Thailath Vallyakkattu
Androth Island

Sayccd Koya age 43
S/o Koya’ Kldave Allyathara House,
Androth Island.

Mohammed, age 54
S/o Shaban, Biriyammada House
Androth Island.

Yousal, age 60
S/o Ahammed, Kandalath House,
/\ndloth Island

MUJecE Rehman age 35
S/o: Koya Katachetta House,
/\ndloth sland

/\del Nasax “age 38
S/o.Nalla Koya Kunnashada House,
Androth [sland

\Hohahnméd Basheer, age 37
S/o Yacoob /\llyathala House,
/\ndloth Island ‘

Pookoya age 44
S/o Koyamma Mayampokada House,
Andxoth Islan

Noul‘al agje 43'
Slo. Koyamma I(oya Thacheri House,
/\ndxoth I%land

| ll . ’/AS[( dge 37
S?lé Seeth] T hachcn Moosathada House,

/\_m ‘oth lsland o



14 |
5.
16.
17.

18.

- 20.

Jalal age 37
Slo’ Kunmseedhl Palathupuxa House
Andloth Island

Farook age 49 _
§/o Koyamma Pochalam House

Andl ot_l Island

“‘Abdul'IIassan age S1
, i/o Abdul;:’Khader Karachetta House,

é/d éayeed I\/Iohammed Thacher1 Moosathada House

IAndloth Island

N Mohammcd I 1yaudden age 33

S/o S_a,yccd Moh_ammed Ncelathupura House



25.

¢

| Anclloth lsland |

26. Mohammed Saleem age‘{.42
S0 Sayeed M ha'mmedf Kunnashada House,

And1 oth l%lancl

27. Gafom age 416}’j :
SloT hang,u Koya Pentamveh House,
Andloth Island '

28. Si"dd'ce"que'| age 43
S/o Kidave, Modlyothada House,
Andloth Island

29, ShdndVdS age 33
S/o Kunhi Koya Pochalam House
Andxoth lsland

‘,41

30. l?Q'ng‘glrllll;"age SOn '

31,

32. Y
S/ 4jl~lam7a Koya Allyathara House, .
/lndloth sland

/""—“'-~.
/ GoTIaRyE

/ /'34 r\\/\'\Sf,o‘ -/
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36. Mohdmmed Saleem age 33
Slo Koyamma Kanmpura House,:
: Andloth Island :

37. Shamsuddeen aoe 33
" S/o Abdul Kader, Bcllchetta House,
_ Andloth Sland L

38. 'Kunhlsccthl age 47
S/o Aboo Sala, Lavanakkal House,
Androth I bland

39. Yacoob age 45
S/o Sainddeen, Kunnashada House,
Andioth Island

40. Abdul'Jabbar ag,e 38
S/o Sayeed Moliammed, Kannichetta House,
Andloth %land '
41, lamdl agc4
' S/o Savecd Bukan Bidumkattu Bllutheth House,

42. -Sul

43. gajma Beegum age 29
: D/o: Vallakoya Lavanakkal House,
Androlh Island

3

44, Shahanc‘llé Becguxn age 28

¢ o B
O NJ‘J\ NS TR, Am”‘dloth Island

——— /
~N




48.

49,

50.

51

wn
I -

54,

55.

56.

57.

/\Hdl oth“

ESACH @jﬁtﬁgmﬁ:}‘pt‘,ﬁyﬁ#m‘ R
2k
Ilassan age 39

S/o Sayeed Bukan Matharapura House, -
/\ndloth Island

Mohammcd Salecm age 38

S/o Y ousaf lhan]ath IIou%e
‘I"“sland *

\/Iohammcd Musthafa-,_agc 36
S/o Pookoya Neganmada House,

- Androth Island.

Koya, age 36
S/o /\Ltakoya Mathil House,
Androth Island '

Kamil, age 41

. S/o Muthu Kova Palathupura House,

/\ndloth lsland

/\nSl.f ag)c, 30
S/ u,lln Koyd Lavanakkal House
/\nc,.olh I%land

%kai‘iVa 456'32
S$/o Muthukoya, Bilutheth House,

. /\ndmth l%land

Sallh ‘age )7
$/o Kunikoya, /\ynamada House,
/}\,,ndx_:_ot_h Island

\/Iohdmmcd ' slam Naser, age 40

Slo Sayccd Mohammed Palllyet House,

/\ndloth Island

S‘Avccd \/lohcilﬁ'mcd age 42
Slo Kasimi, /\chadapuxakaltu House
/\ndloth Islcmd

./\nval Ilussam age 29

200k 'I.a Kunnashadal ouse



63.

64..

65.

66.

67,

63.

69.

S/o /\boo Salah; Perumpalll House
Andxoth Island

Mujeeb Rehman, age37
~ S/o.Sayeed Buhari, Karakunnel House .
Androth Island.

Noufel K, age 33
: S/o.Nattaya Koya Cheriyadam House

Shamsu Shumoos age 34
Slo: Chenyakoya M., Pentamvilapura House
Andloth Island_.

Ibrathu!lah age'30
S/o Kunhlsethl Pelumpalll House

‘ /\ndloth Island

R‘lycLs age'! 2‘9}. :
b/o Shark ya P% Pentambelipura House

P:a;i_dathu Lavenakkan House



72.

73.

74,

75.

76.

77.

78.

79.

f}vlam%d I&oya age 42
*370 Ahamm‘edi‘f’Makketl House

S/o Pookutty M.. Mathll IIouse
Andxoth Island S

'Mohammed IIassan

Slo Sayecd Mohammed-é.Achammada House
/\ndloth Island:

ghamsudeen,,age 32 '
S/o: Muthu Koya K. Nella1 House
Androth Island

Molmmmc‘d N’aseel ,age 28

S/o ‘\4uhammed Pentamvchpuxa House
/\ndtoth sland

Rau_lath Beegum, age 29
S/o Thangakoya, Arathupura House
Ahdroth Isléin'd.

Fathahuddeen age 38
S/o I\ldave U K Makket House

| .A‘ndloth.l.slaﬁd |

Molmmmed Mustafa age 33
Sl /\hammadlya Jabalpura House
Andloth Is]and




84,

g5.

86.

7.

88.

27

/\ttakoya age: 49
Slo Yafcoob llyathala House

'éf‘t;hiyapura House

ahills s
S/o Sayced Mohammed Palllyctt House
Androth I%ldnd :

Basheel agc 55
T thhCll Moosathala -
/\ndnoth Island

. \/lohammcd cnook .age'33
S/o Nallakoya: C.L., Tharampalli Makket House
/\hdloth ISland

89, 05

90.

91.

3.

| Andxoth Is]and' -

Salecm age 31
5/0 Seethl Ka1a1<unnel House

'/\ndloth Island

Mohammed Kasnn age 33
5/ ¢ ‘-_f%_Mohammed P.C., Pathada House

avanakkal House

Mohamime -Hussam age 41
S/o deeed Iﬁmal I, Kandalath House
Andtoth Island

Sabn Khan age 33

0 <oyammal<oya Thattampokkada House"
ndroth Island T

Podamkakkada House



BRI 3 S T e e A .
RSSO T

96, Akbar

97.

- 98.
Tdayakkal IIouse
Andloth I%land

99. Navas agc 25 o
S/o Hussain; Thahira Man21l
/\ndloth Island :

100. Sh_anavas a.ge;';} Lo .
- S a}afudeen" Mathll House

S/o Seethl:M' Lavanakal House
/\ndloth Island
I
102.. Mohammcd Basheel ‘age 42
' S/o Yousaf Nellal House

103.

104. /amuléAbld.age 26
S/o Kldave K., Palliat House
‘ /\ndlotf Sland

105. Muthu Koyd age 39 .
- Slo | (unhl Secthl Makkette
/\ndxoth s_land

/; sngoﬁé"\ .




110.

116.

: /\ndxothl Iand

: (_ i koya ag,e‘35v

.29

Isa{ﬁdathupura House

Ubaldulla age 29 s
Slo Satwar Kanmpma House

Jalal, age. 49

Slo YousafP Mbodampura House

/\ndxoth Island

' Kldavu age 55

Slo. Indeen M. Bmyammada House
Androth Island

Kldavu dge 59
S/o Irjab Mekkat House
Andloth Island

'Mohammed Salahudheen age 26

S/o Koya T:P. , Kandeth House

' /\nd ‘oth’ sland

Moha ne Shakeer age 22

Moﬁammed Althaf age 24
§/0 Jamal Mayompokkada House
/\ndloth Island

/\bdul (Jafobi‘ age 28
S/o Nallakoya T, Bappathiyoda House
/\ndloth Island.

Mohammed Yathlya Khan age 23
S/o Ba:sheer‘ K, Mathll House

o hmed, Ponmkam House
AT -'1oth Island



120

121,

123.

126.

B ”:"';'-*.ﬂ"'.,s"-_-: S
P S St

/amul /\bld age 41
S/o As%amal N. P Kandalath House
/\ndnoth Island

Mohdmmcd age SO
S/o /\bdul Khad01 (aval Chetta House,

/\ndxolh lsland

Abu'Nasu agc 36 :
S/o Siddlque Kunna,.
/\ndloth lsland o

da House,

Mohammcd Aboo Salih, age 37
S/o Musthafa ‘Ammelam-House,
/\ndloth I%land

Ko§1a,-age 37 :
S/o Sayeed Mohammed, Lavanakkal House,

/-.\ndroth Iglémd‘

Mohammed Rafcek C.P., age 38

' S/o Sayccd Chenkkal Puthlyapulam

Slo Ukkas' Bllmltheth House
/\ndxoth slfmd

\/Iukbce] age 28
Slo Majecd L., Perumpalli House,
/\ndnoth Island '

{ashced Khan age 33



134.‘J
1350
136. K
137,
138.

139,

Mohammed Iazal age 38
S/o Kldave I\/I‘ Pz.E Kandalath House,

Makket House,

S/o Kldave Poovadakkatfﬁ House,

' Andloth Island

Mohammed Sdleem age 3]
S/o Hassan Kunni, Keylyoda House,
/\ndloth Iqland '

Koyamma ag,e 47 ”
S/o Aboo Saleh Kavalchetta House,
And olh Islan‘ 1"5"- '

Hiday tﬁuna;gge38
>/0 Koyamma, Karachetta House,
Androth Island

/\bdul A/eez Khan age 41

. S/o Mohammed Birayammada House,

/\ndloth Island

Shams.udddeen age 32

15 lylss‘am age 28
M Ammelam House,




145 .g/o Bumyamm .Am ela.lln House,
- 147.
148.
- 149.
150.
| 151.
152.

153.

Andl oth Island

Mohammed Iqbal age 38
S/o Nallakoya Pelumpally House,
Androth Island ‘

Pookunm agc 56
S/0 Yousafl Iajl Bappathlyoda House,
Andloth Islandli.,; L

Mok ‘ned‘ :B:_asheel age 38

S/o Kidave A.:-:',';Mayampokkada House,
/\ndxoth Isiand

l

Chcnyakoya dge 36
S/o Kunnikoya P , Thacheri House,
Andloth Island

Nasccmudhcen K S P age 28
S/o Abdu Khader T, Kalachetta Sarommapura House,
/\ndloth lsland . '-:; R

(ayyo Ty age 41
1a1{.1‘M Kunchaln House,

I 1yabuxahman age 31 ,
S/o Kunn1<oya M P., Chekummada House,
And1oth I@lai’id" '

Kunhlbl agc 46
S/o Kadm 1 umpalll House,
/\ndloth Isl ‘

i E%e 52
koya Kollkkattu Naduvilkam House,



158.

159.

160.

161,

162.

! 63_.

164.

165.

.nvr

. \\*

156, ¢

Bashcel age 0
Sto’ Sayecd K., K unn;as ada House,
Andloth Island

Mohammed Kuxalshl age 25
Slo. Sayeed Mohammed Karakunnel House,
/\ndxoth I%land

Sna], age 47 -;‘
S/oKjdave K. Kunnumpura House
Anuoth sland

Mohammcd Raﬁ age 31
_ S/o Hdm/a Koya K., Pathummapura House,

Abdul Jabba1 ag,e 35
g/o Kunm Seeth‘l Makkett House,
/\ndxoth sland

anCCd Mohammed age 54
9/0 Kldavu Poovadakkattu House,
{roth Is]and -

; lThac{Heri House,

k

dye-;:-P.‘,:Thacheri House,

;Yakoob age 40

/ S/o Kldavu K Ammelam House,

/"



T R ST
RTINS AR

168. Mohdmmed I
' Slo Koyammakoya Mayampokkada House,
/\ndloth Island

169.

Mullakoya age 47 - _
=d 1‘l_<al House,

/\ndlolh sland

171. Mohammcd Kasim age 46
S/o Yousaf, Bappathlyoda House
/\ndxoth Is]and :

- 172, Kadecja, agéi 5!1
/o Kidave K., Thacheri House,
/\ndloth ]shnd

173. Mullablr age 34
D/() < : Palathupura House,

174. i /ayced P. P age 25
Jate hlullah Puxathlkkatt Puthlyapuxam
/\nch()lh Is]and}.?: :
175. Ali Akba K age 25
S/oCher lyakoya Kannathimada,

/\_ndg o;h, l_s,land. g

176.
oy Kunhall lIouse
, Applicants
(By A
Versus
1. "i.'h c. Ad mmlstl ?.KOI

/\dmnmstlatlon of the UT of Lakshadweep
Kd\/clldlhl 682 555 _




(By Ad\/ocate :Ml.'

17.

: S/o Auakoya i
' /\mml Island

Respondents
' Radhaknshnan)
OA 302/2013

Jaffer, age 35

" S/o BabUJan Pannethechetta House

Amlm sland

Mallka House

Na'l' l'akoyé""aig,’e 40
S/o /\bdulla',Koya Puthoya Kanniyam House
Amini Islandl: Lo

hbban P C age- 36
S/o (,herlya Koya, Puxakkachetta House

' /\mlm Isl n'd’

eliyachadachatta House

/a, Mampuram House

Applicants



1.

2.
Admxmsu-atlon ofthe UT of L akshadweep
Kavalathl 682 555 L

3. DlSU‘lCl Panchayat :

Amini represented by its
, I}Ixecmive*Ofﬂcer.

4. Village (chep) Panchayat
Amini Island répresented by its
l \ecutnve Ofﬁcm :g Respondents

(By Advocate Ml S Radhaknshnan/M/s Sheriff Associates)

8. ()A 303/2!013

I Aboobakex 'PL, age 41
9/0 Kunhlkunhl Pallam House
l\avaxathl Island

2. \"/Iu"stha’fa B’ Kf’. f'cig’e‘45 v

S/o Sayccd-’ : lia'l{a,da House
I\Wdlathl Is R

wo
=

S/o Chcx 1yakoya K /\ympuxa House
Kcl\/clldlhl Island

s. \’Acoob K P': égé 41
S/o Kidave U.P.} Kuttlpapepuxallouse
Kavamthl Island

}“gwus,/,> :




10.

1.

2.

15' )

17

_ Mulecb Re

, Ka\'dlalhl Isla‘ d

1ma"" U.P., age 34
'Uthampokakada House

}

Mujceb Re 1man B age 30
S/o lhangakoya Blrekal House
Kavaxathl Island .

Sajitha P agc 32

- AD/o Alrr Aladam Pobvmoda House

]\avamthl Island

‘- Basheel P _agev44

S/o Ahmed Kammmada Kadapurathaba House

_‘l\avmathl lsland

Salccm A P ’ agjlc 34 :
%/o Mohammed; C.P. Athampapepura House

sam P A., age 29
K.P, Puthlya Allkom House

age. 3‘9
S/()Muthu Aynepula -

\!I., Safiyabiyoda



19.

20.

21.

22.

23.

24.

25.

26.

27.

28,

%:‘»"Cﬂ“‘fﬁ-’m&#e?‘&'r =

- 38

Slo Ham?zath .;;:. ;yabiyoda
Kavalathn I _" d. ‘

Mamkfan K. P age 30

'S/o Abdulla A, Kuttxtapepura

Agatti lsland

Illdayathulla S. M age 36
S/o Hamzath B K 5 Subalda Manzil

/\nsagl P P ; - ' ,
S/o Chel lya’ Koya K. P, Pak1ch1pu1a
Kavamthl sland

Sullmdn K age 38
Slo Kndave U P. Kuttlpappepuxa
Kavalathl Island

Yacoob C}P.' aoe 40
P, Pulecnakeel House

»,.'age[,}j;éi} :
dgh_ipq:ra House

..... /éloda House
Kavaxathl Island; '

Altdkoya B ag,e 4] :
Sto /\boobackeer I, Birekal House
'I\avmall’n Island:




.31. 

32, : . |
o -S/o Chenya Koya P am, Pulipinnakad House
| Kavalathl Island

34.
35.

- 36.

38

39

Pooko”‘“"“
S/0 Babujan ) ”.f hiyapura House

Kiltan Islaiid :

.Hussamall K P age 33

S/o Muhammcd C., Kuttlthayapma House
Kavalathl Island o

Sulaimah M ag‘e 37
Slo IIam/alh M. , Maidanoda House

Kcl\/dldlhl Island

Kala Ilussam C age 37
S/o /\hammed (han T.P, ; Chungam House

Mohammed Shaﬁ K.P., , age 32 .
S/o Qayed Poo A, Kakachlyapuxa House
Kavardtn fsland

Mohammcd Raﬁ B age 33 , ‘
S/o /\ttaludaize"l’.P Beex anthoda House -




46.

'Q/o-I\/Iohamm-ed.T -Armanathakepura House '
_ Kavaxcuhx Ishnd

@hﬁrafudhe’cn ége 24
9/0 Al AL Poovmoda House
Kd\/dldlhl sland

(By Ad\%o'c'é'te':‘ Ml"._l(ﬁ;.fB.Gangesh)

N

Lo

C Versus

;U [ of Lal(slﬁa-dkveep
,<ava1dthl 682 r555 1eplesented by

élnay,als .
Panchayals
ofthe UT of Lakshadweep,

: l S
\/1Ila<>e (D\v"fc'p) Panchayat
l 1\/amth1 ls_l:anlgl_..mpxcsemed by its

Applicants

Respondents



Am n:I‘-sléi%d:"

4. PI Snaj,dge 31
S/o Abusaia, Putjlyalllam House
Amini Island. :

5. K.K.Razak, age 27
- Slo. Khadexkoya Kunnlyatamkakkada House
Amxm Island .

6. P As’hlaf a'z ge 37
S/o /\hamed A"aﬂam House
/\mlm Island:..f

7. K (, Moosa agc 44
S/o: /\ttakoya Keelachely House
/\mml Island

8. - 3 Kasmnkoya age 42

10.

S/o /\bdulldkoya Madam House
/\mlm I land

11. Pookunhl .
S/o T.C. Yousaf I\ooxmahal House _
/\mlm lsland L | ' Applicants

KB ._"V_Gan gesh)

Versus

‘ /t on ofthe UT of Lakshadweep
\ ) \)\ 'alalhl 6.82:555
NN Av BENC "

1



2
3.
"/\dmlmsu ation oflhe U of Lakshadweep
K avcnathl 687 555
4. Village _.([_):wfezep) Panchaﬁll'_at
Amini Tsland 1'cprese'nl‘ed by its
k \ccutl\m O cer. Respondents

(By Advocale Mx S Radhakrlshnan)

20. '() A No 32:/2013

. Mohammed Abdul Razak -
g/o U.XK. Nalla Koya
/\ualada Ilou%c
/\ndlou l%land -

(S

/\ndlott sland : o v Applicants

(By /\dvocatc M1 K.;B; Céligesh)

chus

l. l hL, Admmlsuatm
/\dmmlsuaucm of the Union T erritory
O.'_(fll. ad ) Kavalathl 682 555.

v1ces)
of oflthe Umon Territory

Respondents



43

“Hirinikkadu

] nzalh 1\ P | P'alllpura
Kavalathl Is lcmd

3, /\debacker P age 34
S/o 1 dlh’lhu“d Puleenakeel
- Kavarathi Is land

4. Jehangeer A.P., age 32
- $/o Hameed, :Aliapura
l\(l\/dldthl lslcmd

5. bhajdhan B., agc 35
S/O Kic "vc, Badayx

Applicants

- Versus

T he}:‘Admmlsu ator
Admini stration of the UT of Lakshadweep
KavalaLhi 687 555

L2

Kavamun'()av 555
PN mplescntcd by its Duectm

| A ,1llage (chcp) Panchayat
Kavalathl Island mpre%ented by its .
: | Respondents



22. ({);A'-327_/2Q'1f3f,‘.7*”

lanook agc.ﬁO'l’ |

3]

Applicants

K avcnal hi-Islan
(By Advdcaip: Mr.KK.B3.Gangesh)
Versus

L The Administrator
Administration of the UT of Lakshadweep
l\avamthl 6‘%7 335

2. Dncclm ol P’cmchayats _
‘)cpanlmcm of Panchayats
/\dmlmsu n of the UT of Lakshadweep,
l\avaldlhj'—}6 ,_?iSSS

VDCpa'rtmcm of Environment & Forests
‘Union Territory of Lakshadweep
Kavarathi- 682 555

Lo

4, Village (chcp) Panchayat
Kavarathi Island 1eplesenled by its :
] \ccutlvc Oﬂncm Respondents

(By Ad:f\f(.)"’ |

Ml"‘: SE:.SII?\.a_:q_hakrislman)

23.
l.
Ka\ ar dlhl
2. Scunul llamccd P P age 39
S/o Allai l\ P. Pokaxa Chepura House,

l\d\/dldlhl o




45

5. :
appadam House,
(By . Gangesh)
. Versus
. The /\dmmlsUatox
" Administration of the UT ofLakshadweep
Kdvalalhl 682 555. '
2. Dneuox ofl’anchayats
Depaltment ofPanchayats
;Admxmsl;atlon of the UT odekshadweep,
r 'l"l 682 355 '
3. Director QI ‘l ducatlon
Directorate of Education,
‘/\dmxmsnauon of the Union T erritory
al\shadwee} Kavarathi-682 555
4. - \/1“806 (D\vcc; ) Panchayat
K(I\’(lld[l’]l [sland lelGSCﬂlCd by its
Exec Ull\/C Oillcel
(By /-\d '"2. l‘d:h_akx‘fi:slmavn)
24.
1. , age 38,

¢ , ,,:Madeena Manzil, Kiltan.
/1$0 .don f»v151111g Centre Kl]tan
“._ Klltan

2. Shqhul Hameed P K , age 50,
: ),§ T homthakkata

mmg Centre Kiltan
t, Kiltan.

Applicants

Respondehts

Applicénts_ |



AR ”""*1 N

Versus

;'l he' /\d mmslmtol ERe
_f’\dmlmsndlmn of the U"l ofLal\shadwccp
-Kavcuathl 682 355"" '

2. ‘-D"i“@dl' anC'hayaf's"""
' Deparlmcm ofPanchayﬂts
,/\dmlmsnat]on of the UT of Lakshadweep,
Kavarathi-682 555 |

The Chief Lxecullve Officer

District P anchdyal Unit

Kiltan, Union Iemloxy’ :

of LLakshadweep-682 557 Respondents

LI

(By Advocale: Mr..S.R‘adhakrishnan)

"SSdInH,K C aoc34

U of L'dlll\shddwccp
Working as casual labourer in the Department of
Scmncc& lcchnology Agatti, Lakshadweep.

2. llydcn P
Sle Sayced 3uhan HaJl U

okkalhappada J[ouse) Agatti Island




.

L7

Applicants

ep; Kavarathi-682 555.

2. vChanpelson.b
- Village (Dweep) Panchayat Agatti-682 557.

-3 Chanpc1son ,
'Vlllaoe (Dweep) Panchayath Chetlat Island-682 554.

‘ 01entlf'1c Officer

4. _The Jumol-. v
-:EScnence & ‘Technology

Depaltm
, _Chetlat 68';

5. The JUH[OI S entlﬂc Ofﬁcer '
Depattmem of. §mence & Technology
Agatu 682 557 ‘

6. | Dnectox ofPanchayath
Depanmem of Panchayath
Kayal_a,lhl,, 682 555. Respondents |

(By Advocalc M1 S Radhaknshnan for R1,4 5 & 6)

it

- Applicants -

‘Versus



[\

Kd\/dl dttl

3. Sub Dlvnsxonal Ofﬂcel
Kiltan Island, Umon Te, itory of Lakshadweep
Kiltan.’ ' L

4. Director,
Services, _ _ :
U of Lam‘s_hadwecp, Kavalattl Respondents

(By /\dvoc,cuc Mx 9 Radhaknshnan)

27, OA'344'/2()13;;“)'

l. ]\asmm A
Sto. Attakoya P. P
/\llyathana llousc Andrott

[

Mohammod Ha%san C.E
S/o't (unhlkoya SVP
I dayakkal H*ouse Andrott

o

4, Mohammed Rafeek CK
S/o. Koya K. o
Lhcnya Kakkanal House, Andrott

5. M'oiﬁa'mm(d 'Kén’idluddih M.K
S/o ghmabuddm Pookoya Thangal
) : kkada [Iouse /\ndxott




28.

%9

/\dmm tnallon.o“ the ‘mon Territory
ofLakshadweep Kavaxatu - 682 555

; Dncclm of Panchayats
Depaitment ()fPanchayats
'/\dmlmslmtlon of the Union Territory

oi L akshadweep Kavalam — 682 555

Dcpantmcrﬁ o’f Tflectn city

Union Icmloxy of L Lakshadweep
Kavarathi = 682 555

V1llage (chcp‘)f.Pdnc myat

_/\nchot"'lsland 15"plesemed by its

()A 343/2013,

_ Ayshommal (J
: D/o Hamsa I llachetta IIouse Agathl

Bcclalhumma P V _
D/o Kasmn l\oya Pulhanvccd House Agathl

Applicants

Respondents



9.

10.

14

RER TR e
' LFS

S/o: I\dsml KO)/’l C P
Poovmoda.l-lfouse Aoathx

Kunnathalam H :_uso Agathl

Nazer K
S/o.Kidave . _
Kunnikathiyapada House, Agathi

ShowkathaliM

Slo.Ummer:B
Makayachoda:House, Agathi

N"lscc P ' ” .
b/O Muthall( K

...

Y\boo'b'a‘c'kcx 'N"M'
'S/o /\bduliRahman F

ZS/O Mohaml 1¢d Koya
_Kdl k"xda lousc ‘Agathi

?\}iar C §
S/O \/lohclmmed Koya T I

J N PR I S TE A
Ly TV T .‘._“«A,:;aﬂ.



21. M.uhammcd KoyanB
Slo.Koya = &
'Blydlhdbl)/Oda Ilouse /\gathl

22. \lafce%a M K
"~ Dlo.Abdulla Koya K
Mooth'lml akkada Iousc Agathl

24.

[\
wn

20.

anlumb1 .M' '
' D/o /\ual\oyd :
yam chlyodd House Agathl

»51-




(OS]
o

33.

35.
36.

37.

39.

40.

%amccx :
S/o Ma]ced

Saycd \/lohammed L
S/oKalidP ~ "
lla llouse /\gathl

Nasegr I.P.‘; R
S/o.Muthalif
lhckku ulhlya Illam Agathi

U baid U
S/o. Hamza U -
Ummmuodachetta House, Agath]

Sy(d Mohammcd K T
S/o /\boo Sala F

[ mhlyodallousc Agathl
f: 18mMeod. )P‘ _

576 ""'\/lohammed

Puthi u'dm House, Agathi

Abdulla Bl
S.i_/_'o_J%}a}hal‘q‘u'.;lfla ; |
Biyé’shabi'j/:o_d_a House, Agathi

lh]dxomm’1 l P -
D/p /\bdul l\ 1dul\0ya P. C



. 44.

45.

46.

47.

48.

49,

51,

(By A

53

Roshna"'v

1 cue /\uakoya
Koodam House /\g}athl

Sthk‘athali :
Slo;Late Attakoya
Sailaniyoda House, Agathi

Nis'sanﬁkihoéﬁ \/ K':'
S/oHamza CiIC {1 ate)
Vdddk chla lllam Agathl

Che ya Koya A K

Mohammcd A11 (, P

S/o.Kasmi: Koya A

Chachalakapqdal ouse, Agathl
' g

Saycd Mohammcd K

S/o Youséi’ /\l

v fthe Union Territory
eep, Kavaratti — 682 555

Applicants



6.

B4
®

Respondents
Ummer Faljo_.ok‘fShaﬁ
S/0.Aboosala o
Malikakal HOUSe Aminii
P.A decdalx
Sto.t {am/akoya
Pulhlya Asharoda House, Amini
Rahmath Bc ool |
D/o /\hamed_, '+ Malikakal House, Amini
Ahamedkoyai - |
S;/_(_).,Koyakid‘c_izv,u,;Su‘rambi House, Amini
lelydbl p; C
D/o /\nlhukoya Pdlllyachetta House, Amini
KclledlU o Applicants

(By Advocatc M1 K B (Jangesh)

. Versus
Lhe” Administrator

/\dmm,lsuauon ofthe Union Territory
ol \ eep, Kavatatu - 682 555

',.I?ah"ch'ayats

""Panc:hayats

Istration’ ‘of the Union Territory
mdweep, Kavaratti — 682 555




p) Panchayat
d represented by its
cer E}682%555

i nél’dh-ekrilsghnan )

D/o (unhlku o
Palhcham I*lOusc Kavarattx Island

Respondents



10.

I'1.

12.

B6

i
A

i’ftl [sland

;Qadlhah V.M.
D/oValiya Abd'urahlman
Vadakkumelachadam Kavarattl [sland

Rahxyambec I P ;_:“ '
Y] Ahgmmed K.P .
: Tflottéthapwa Kavaratu Island

Beéfathumma B
D/o Aboobackex

'

Rahmath Beegum P.P
D/o Attal K.P
I’ochaxaohepula Kavaratti Island

Mauanath G
D/o Muthu Aynapura
thippap!

. \AJIYFV’(‘
e
yd AN Lot 1k "b,w

/ / N)ﬁ’t&tm oflndustnes

e

) * e ! :fu»' 23
’ [ f'.\..-x
i . | gt
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! A\ 'Q:l'}_,‘ g
Y AT N e

X \ o7 \\
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N —— e

N A N
NG, R [\ .
N R Y :

N s .
~. LA RA N o

] he Admlmstratm
/\dmmlsu atlon ‘of the Union Territory
ofLakshadweep, Kavarattl — 682 555

Ducctm (%cxvxoes)
Adnnmstlauon ofthe Union Territory
'Eﬁ)-ﬂffI'a <shad " éep (occxctdnat)

U,K,a dlalhl 'fe“}i;‘elsented by the

y A} V¢ a)c M. S Radhaknshnan)

</

Applicants

Respondents

Id



3. Anwar Hussam
D/0.Essa ' :
KOlldeId llouse Amml
4, ,Sajltha Beeng .
D/o:Sayeed Abdulla Koya
Bel"House Amlm L

5. Hamée'aathbi’ :
D/o.Shaikoyd
Monakkallachetta House Amini

6. l’lés’saihax'
S/o Mohammed
/\hmmechetla House Amini

7.

E‘I':Ioglvse,jAmini. . Applicants
(ByAd B étgfﬁges:h)

. Versﬁs
I lhc Admmlstx éior

/\dmlmstlatlon, of the Union Territory
of L. akshadweep, Kavaratti — 682 555

Dll':CtOI ovf-Panchayats _

o L "E"I‘(:av:a-"r{athn 1cpxesented by
Lo b lector ofl:du(,atlon — 682 555

BN




Respondents
2. /\bdul HaSsan
S/o. Attakoya X
,Ka:lthatt Hou
3. Sayed Moh ,,“héd
S/0/Aboosalat PR
:Karachetta House Andrott
4. ‘Mohammed Hussam ..
Sle. Mohammed' .
“Bappathxyoda 'ouse Andrott
S.
- Anél’rbtt. | Applicants
(By Adysc Gangesh)
Verséus
1. "dmlmstrator g
' 'st1 atnon ovf the Umon Territory
2.
3.

g

y %{ww;sﬁl%‘\e (Dwéepl)jPanchayat

sland epresented by its

Respondents



33.
l.
2.
3.
4, 'Yousaf
S/o.Pookoya .
Puthlya Eddlyakkal House Amini. ' Applicants

(By Advocale:z Mr K B Gangesh)

AHdrott I@lan .,r.'epresented by its
Executlve Ofﬁcer - 682 554

Respondents




Mansoor Aliye
S/o, Muthukoya L
Pcmamvehpura HOUSe Andrott

Mohaminied ~Fé‘isal
Slo. Slddccque L

Applicants

Respondents



Sio:M :Yousuf '
T hekkputhlya Veed: Agattl

4. K P Honuakoya SR
S/o.Aboobacker % |-
Kamalmalmnyoda Puthnya Illam House, Agatti.

s, K. Showkathall ;"
Sto. Sydubu.khcm ,
vKondmoda; House, Agatt:

6. B Sharafudhcen' O
S/o Ummer Ella
" ';'da House Agatti

7. \E:"/AI;(':Mohallnméd MUkthér 4
S/o Abdulla Koya
Vaddkk Kunnmamel House Agatti

8. Abdul Rdhxman .
S/o: D_lddaeque

Applicants

Respﬂond'ents



Applicant

. Ve1 sus

l. 1 he Admmlstratm
/\dmmlstx atlon 'of the Umon Territory
of L akshadweep, Kavalathn 682 555.

2. T he Dnector (Selv1ces)
Administration,of the Urion Territory

of L. akshadweep (Secrctarlat)
Kdvalam - 682 555 :

3. Dcpartmem Qf Aguculture
Urion l’enlltoty ofLakshadweep,
Kavafathl 682:555..
Repncsented by ifs Dnector Respondents

(By Advochié M. 8 Redhakrishnan)

I, Mulhhkoya :
Slo. §haxkoya
Kakkanal House,

Applicants



'Vlllage (Dwe .p) Panchayat
“AndrottIsland: represented by its -
I<xccut1ve Ofﬁcer -.682 554 Respondents

(By Ad.y:.q_c_a_te: l\_{Ir.. S Radhakrisfhnan )

38, 0A356/2013°
I, Hajatommabi ' © .}
D/o Koya Kldave M ’

Malxdlkkakada House Kalpem Applicants
Vg W

(By Advocate M1 K B Gangesh)

. Vﬁ:rs,us

T

l. lhe Admmjs Ator - v
i 6f the Union Territory
ep, K@vqrattl 682 555

Gbe(T
Kalpem Island replcsemed by its :
E xccutlvc @fﬁoer - 682 552 Respondents




_S/o Kasmi ya
K 1

/\bdul L atheef |
S/o.Pallath Kunhl Koya!
Nenempappada I louse," | Kalpeni

Atiakoya

-«



14.

135.

16.

17.

Ha_llrommabf ‘
D/o Kasm1 K‘oya,:

| ,_ﬁoya"

v llam House Kalpeni

Applicants



4,

Kolrww' y its
(By A akrishnan )
40.

Abdul Latheef '
Keela Vlllattom Amm Island
Lakshadweep ST

(By Ms.Shahna Kdl thlkeyan)

Vcnsus | {f
: : : ;.~ . ] u
I Vlllage (Dweep) Panchayath
: _Amm Island; :
:Repnesented by the Chalr Person

Pm -+ 682 552

2. 'Secrelary "; e
Departmenl of Panchayath Kavarathi

3. Dlrectox o :
f mploymenl and T tammg
"""" Terr 1101y of L akshadweep
Kavarathl

Respondents

Applicant

Respondents

Applicant



Respondents

42. OA 362/2013

Rabeehathulla B.P. aged 35 years
S/o. Mohammed Koya TN, © ¢

Labouter, Klltan Remdmg at \/ahyapura House, -

Klltanlsland SR _ Applicant

(By Ac‘ﬁ;.l,_ivp‘i‘c.;;é%é‘ San Mohahan)

¥

. Versus
1. Thc /\dmmlStrator _
U F ofLakshadweep, L
Kavaratti-682:555,
Electncal[)msnon Kavarathy.

2. Dlrector ofPanchavat
Department o_i _Panchayat

Resf)ondents

Applicant




ALt A AT aekan  £TRI
e A

Respondents

[By Advocate Sn S Radhaknshnan (R1 3)]

44. OA 364/2013

Abdul Qublsh S/o. Samu‘ Abld P., aged 27 years,
Malikakal, Kiltan, . U. 'l ofLakshadweep, working as
Casual Labounex,_(I' ve,Stock Inspectors Trained Labour),
Animal llusbandny ‘artm ‘nt U T. of Lakshadweep,

Applicant

Respondents

45,

A s 14




69

(By A'dfv.Q ite Mr. KB, -G.angets‘h)
Versus | v

1. The Admmlstrdtor
/\dmlnlstrallpn ofthe Union Territory
01 Ldkshadwcep, Kavarathl 682 555.

2. lhe I)lrector of anchayats
Departmen of Panchayats

| Port‘Control Tc)wer Andrott——682 554
Represented by its Ofﬁcer in charge

4. »Dnectorate of Art & Culture
Admmlstl -ation ofthe Union Territory
of Lakshadw D). Kavaratti — 682 555,
chresented y its Dlrector

;gﬁcuhure
’c e Umon Temtory

Respondents

Applicants



i}sanchanal 1 IQUS‘e, Andfdtt

6. Khalr agcd 32 years S/o Muthu,
' Puleenakeel House Kavarattl

Abdulban aged§34 years S/0. Hamza Koy,

Applicants

Versus

fthe Union Territory of Lakshadweep,

2.

3.

4. Vll age (DWeep)Panchayat Andrott Island,
rcpresented‘f by '1ts.ercut1ve Officer — 682 554.

5.

6.

\
1} SI l"?‘h 's,.“
g ‘z';iBQM\NISrQ;‘ ¢

- Respondents







Applicants

iyat, Andrott Island,
tive Officer = 682 554. Respondents

iHakrishnan)

35 years, S/o. Ukkas,

s¢, Kavaratti.

riéj, S/o. Hamzath,
Ka‘varattl

-!.
: [t
v

v

S/o. Koyamma,
Kavarattl

ars, D/o. Khamar Khan,
aratti.

sars, D/o. Haimzath,



8.
9.
= Applicants

(By Ad
I The /\dmlmstrf 3}

Administration Fﬂ1clJn10n'Tcxntory ofI,akshadvvcep,

vamau1682“§5
2. I)ncclon(ﬂ P: éhayatv'

[)cpaxUncnt(ﬂ’Pdnchayats

/\dnwnnstouon oftheljnlon Territory of Lakshadweep,

:)<avanau1 '

3. I)hcctb4" ;x11d1{eahh Services,

Union T ) )dek'mdw@ep,Kavwaﬂn

quncsun&xiby BI)uecun 682 555.
4. Vlllagvc ( chc:p) Panchdyat

Kavaratti [s and represented by its

GCCLulvc()chen 682 555.
5. \/Hlaéc([)\vccp)[’dnchaydt

/\ndloltlshuid “cp"scnted bylts

Respondents

“QR@dhahﬂshnan)




7. /\bdul Rd/dk aged 28" ipars S/o Mullakoya,

~Sa1abtyoda l. o‘usc Kavaﬂrattl

(By Advocate: le K B (Jang,u'sh) ;}'
Versus
. The /\dmmlsll 1l

/\dmmlsuauo
Umon lcmt

2. I_’);épéirtj.nen /\mmal Husbandxy,
Union Teiritory. of 'Lakshadweep, Kavaratti
lcplcscntcc by its Dncctm

3. Dncclm of Panchayats
Department:of Panchayats,
Administration of the
Union luntoly of Lakshadweep,
l&avmdm '

p\DMV‘H(‘

Kavarathi - 682 555,

: “II"JLazlJ.s‘E‘hadweep, Kavaratti.

Applicants

Respondents

Applicant
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of Lakshadweep (Seicr'étariaf),_
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. . Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya
Ummerthakkada House, Andrott.

M.M. Mohamimed [qbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. , Applicants

(By Advocate: Sri K.B. Gangesh)

[

YTy
8} =m 'Ic

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554,

5‘% \Xl age (Dweep) Panchayat,

droth Island represented by its

“Xecutive Officer-682 554. Respondents

cate: Sri S. Radhakrishnan)



52.

O.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island v

Union Territory of Lakshadweep — 682 551. - Applicant

(By Advocate Mr. E.C. Bi‘nee‘sh)

53.

1.

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

_ Duector of Panchayats

Union Territory of Lakshadweep
Kavaratti [sland - 682 555.

The Director

Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island — 682 558.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of : |
LLakshadweep — 682 557. Respondents

_(By Advocate Mr S. Radhakrishnan)

OA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Ban-daya'm House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhamined Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,

-Kalkkandiyoda House, Agatti Island,

nion Territory of La‘.kshadwee'p,

\

| L K. (J Jamaluddm Aged 40 years,

! $/o late Urhirirer, Mariyathoda Kandawargothi House,
/-\Edtll Island Union Temtory of Lakshadweep.



4. T.K. Sarommiabi, Aged 36 year% D/o late Kunhikoya
Keelaillam 1 hekkeelapula House, Agatti Island, _
Umon T emtony of Lakshadweep Applicants
(By /\dvocatc Sri N Amlkumal)
! 5 - ~ Versus

l. The Administrator,
Union Tetritory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

Lo

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep. Respondents

. (By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

. Ishaque A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C.aged 37, -

, \b/o Kasmikoya P.P., Bus Driver,

I 2 Pistrict Panchayat, Klllan
Residing at Kattichetta House,

“ Kiltan Island, UT of Lakshadweep

\\

; )
o LAy gEwe

> z\‘ 2 §v7 S
- ‘“{ T



3. Noorulla S. M ; aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Klltan
Residing at Saife Manzil, Kiltan Island, ‘
UT of I akshadweep - Applicants

(By Advocate: Sri P.V. Mohanan)

Versus
1. The Administrator, '
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,

- Kavaratti — 682 555.

3. Chief Executﬁive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

55. OA 386/2013

L Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Amml Island, Union Femtory of Lakshadweep,

Pin - 682 552.

2. A. Ismail, agfe_;d 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unnam, aged 40 years, S/o. Mohammed Puthumamachetta
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

(O8]

>

4. Moosa P eec“h‘a‘nd'a'm aged 38 years, S/0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of L. akshadweep,
Pm ~ 682552,

5. /\manulla A. M aged 33 years, S/o0. Kunju Koorumel
Amini Island, Umon Territory of Lakshadweep,
Pin —682 552,

Khalid A. P aged 35 years, S/o. Alimohammed, Allyachetta
T /\mlm sland Union Territory of L akshadwcep, Pin - 682 55

Pq - Q".:. Ce
afectulla’ P, d&,ed 25 years, $/6. Kidave Naduvaua Chetta
\‘Amlm I%land Umon Territory of Lakshadweep, Pm - 682 552

= ~
’ oA - . <
. S L
T PRGN ! Yoo %'
‘)4.’ . -
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8.  Abdul Salam;‘}\ aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Umon Territory of Lakshadweep,
Pin - 682 552

9. Noorul I—-lassa;fn K.K., aged 38 /years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin— 682 552.

10..  Jalal B.M., aged 31.'yea‘rs, S/0. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

O : .
1. Najeeb A., aged 31, S/o. Kidavu T. C,
~ Ayeshera, Amini Island, Union Territory of
La <shadweep, Pin - 682 552.

12.  Nafeesath U .; a.ged 35 yea‘r’s, D/o. Eassa Kot‘tap‘pm‘é,
Unnam, Ami@i [sland, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)
Versus

l. The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amlm rep. by its Executive Officer,
Amini Island, Union Territory of L akshadweep, Pin — 682 555.

(OS]

4. The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri $ Radhakrishnan)

56. OA 388/2()13;




3.

K. Sajeedkhein.,’age-d 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. ‘ Applicants

(By Advocate: Sri K.B. Gangesh)

[

Versus

The Admlmsu atOI
Administration of the Union Temtory of Lakshadwcep,
Kavaratti - 682 555.

Director of Paﬁnéh‘ayat-s, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

I)epanmenl'ofAni‘Iﬁ‘al Husbandry, Administration of the
Union "I"err‘ilo;jy of LLakshadweep, Kavaratti, represented by its
Director — 682 555.

- Assistant Settlement Officer,

Amini lsland 682 554.

Village (DWeé‘.’p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Villagé (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini I-slandv,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

37.

I

Vi3
70 PD.\\P'!ST,?

0A 390/2013

C.N. Abdul’ Hakeem aged 38 years, S/o. Koya,
Lhenyannallal House Kalpeni.

K.L Chcnyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
(onhankakkada House,Kalpeni.

\ t,,ks\

1 6. N‘ Ilabusabl aé,cd 50 years, D/o. Attakoya
G‘henyannallal House, Kalpeni.

needabi, aged 41 years, D/o. Ramalan,



~ 8l
®

Pakkath Housg, Kalplani.

6. A.T. Sheeméﬂji, 42 years, D/o. Hamzakoya, |
Athanam Tho:t}am House, Kalpeni.

7. AK. Muthub, aged 53 years, D/o. Cheriyakoya,

: Alikakkada House, Kalpeni.

8. K K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

9. Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

10.  Abdul Saleem M., aged 34 years, S/o. Mo’halﬁmed AK.,
Manjiyanam House,Kalpeni.

“11.  Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

. 12, Humairath P., aged 42 years, D/o. Sayed,
; Poodiyath House, Kalpeni.

13.  C.O. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

14, B Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

15.  K.C. Abdul Iia’ffar,}aged 38 years, S/o. Aboobackcr,
Kuttiyachada House, Kalpeni.

16. M. /—\nwal‘,agied 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

17.  M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

| 18 C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

19, K.K. Atakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

,A»\1;O‘?J\""r'1’!§*f2ﬁg)s\.\ 'l‘hangakoya,;aged 33 years, S/o. Chariyakoya E.,
e 'R, ise. K. '

ERN 1,0 K oliyala House, Kavaratti.
* et 30 . . ::
{ &( 2 Blussain Ali, aged 35 years, S/o. Nallakoya,
\ : \ ) ettipura House, Kavaratti.




22 Jaffer, aged 33
Kaladi Hou

23. DBasheer, ag,ed 36 years, S/o. Mohammed P.,
- Kunninamel House Kavaratti.

24.  Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

25.  Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

26. Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

27. Raziyabi, agé;i 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

28.  Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

29.  Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

30. Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

31. Noorul Ameé%, aged 33 years, S/o0. Sayed Buhari,
Palalam 1~1'ou§,e', K.avaratti.

32. Abdul Rasheed aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

33. Hussain B., aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

34. Mohamme_dalli'T.P..,. aged 35 years, .
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti.

35.  Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I-I"()liise Kavaratti.

;&6@;‘] sin C., dfjed 33 years, S/o. Ali K.P., e
"i 0‘*“”’¢’Qﬁh§h$ IIouse Kavaratti. o e

PN :
GG <
A

med Raﬁ ‘aged 37 years, S/o. Hamzath Haji A. P
ura House, Kavaratti,
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38.  Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
- Puthiya Alik(f)’m Amini.

39.  Abdul Raheem aged 34 years, S/o. Abdu Rahlman
Aynepura Housc Kaval atti.

40.  Mushin, agedz;ﬁ39 years, S/0. Nallakoya,
Kuttithaya.puré House, Kavaratti.

41.  Akbar T P., aged 33 years, S/o. Kidave K.,
Thardmmakepuxa House, Kavaratti.

42. Faizel Hussain, ag,:ed 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

43, Najumudeen P., aged 36 years, S/o. Shamsul Noor,
Pallicaham IiOuse, Kavaratti.

- 44.  Shihab, aged 35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti. ’

45. Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti

46. Raheem A. agjcd 30 yedls S/o. Khader, Agam House,
Kavaratti.

47.  Firozkhan, aged 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

48.  Abdul Hashim M., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

49. Kadisﬁa, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

50. C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathapura House, Kavaratti.

51. K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

2\ C.P. Raheem, ag,cd 31 years, S/o. Hameed,

‘“"‘"‘I‘: ~\&hand1pu1d House, Kavaratti.

5.3 MI‘ P. Habeeb Rahman, aged 43 years, S/o. Khalld
i 1‘thnuvathapuxa House, Kavaratti. g



54.
53.
56.
57.
58.
59.
60,
ol.
62.
03.

64.

65.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

I'-Ialilna;;agedié35 years, D/o. Koyamma,
Thaleekepura House, Kavaratti,

Sayedb AbdulRaheem, aged 46 years, S/o. Haji Sayed Shaikoya,
Ummarmanooda House, Kavaratti.

Abdul Rehee;‘ﬁ, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti, - -

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, age‘d 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

SeethiviKoya,iéged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariydnnhatﬁ, aged 36 years, Do. Mohammed,
Kattikulam House, Kavaratti.

Mohanﬁm_ed Shafi, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti,

Mube_fjé?r’la, agéd"23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salmé',ﬁéged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhanamed,‘éged 32 years, S/o. Aftakoya,
Vadkilapura, Kavaratti.

Sairébanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Arini.

, Mohammed Ali P.M., aged 27 years, S/o. Hainza,
"+ \Puthiya Manzil, Amini.

<oy'a;§=’a«ge‘d 41 years, S/o. Abdul Khader,
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70. Cherlyakoya M.C., aged 32 years, S/o. Hameed
: Melachetaa House Kadmath.

71. Shafee\/ P, aged 39 years, S/o. Ismall
Vadakkilapura House, Kadmath.

72, Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

73.  Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

74. Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

75.  Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

~ 76.  Muthubi A.K.‘, aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

77.  Hajarommabi E.K., dged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

78. Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal, -
- Aliyathammada Bithathabiyyapuram House, Androth.

79.  Asmabi, aged 38 years, D/o. Koyasmima A.,
Mayyampokkada House, Androth.

80. Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

81. [FFathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

- 82. Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

83. Khaulath [.., aged 38 years, D/o. Nallakoya T,
Lavanakkal House, Androth.

84. Balha l , aged 37 years, D/o. Pookunhlkoya
- l\\ 1ha11a1h lIouse Androth.
/» p\\)M\Mo r”/v 3 _“

Rahamth pP. aged 42 years D/o. Koya Kiadve,




86.
7.
&8.
89.
90.
91.
92.
93.
94.
95.
96.
917.

98.

,} ‘,{JYT{V&
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Naseera anu.

Thachery Hou

' 'aged 43 years, D/o. Aboobacker,
se, Androth.
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M. K., aged 40 years, D/o. Kunh1 Koya
House Androth. . ,

Mullapoo M.fK., aged 39 years, D/o. Koya,

1\/Iaidandurak;-’all

Hafeera L., ag
Lavanakkal H

Aysummabi T
Thachery IIou

Habeebath A

tt House, Androth.

ed 39 years, D/o Koyamma K.P.,
ouse, Androth. '

aged 45 years, D/o. Muthukoya K.P.,

se, Androth.

aged 42 years, D/o. Muthukoya K.K,

Aymammada House, Androth. .

Muthubi P.M.,

aged 42 yeas, D/o. Yakoob,

Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,

Kunnel I—Iousé,

Hameedath A.,

Androth.

aged 43 years, D/o. Siddiqu M.K,,

Makké_‘gHous-e., Androth.

aged 39 years, D/o. Nallakoya M.,
e, Androth.

Rahil M., agédl 39 years, D/o. Nallakoya,

Mathil.House,

Hussaﬁﬁ PP,

Androth.

aged 45 years, S/0. Aboo Sala,

Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attaladaf House, Androth.

Hussame K. J aged 48 years, S/o. Seethikoya,

lHouse Androth.

ohammd Koya L., aged 54 years, S/o. Kader P
Eévanakka] House Androth
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102. Ilussam K., aﬁed 50 years, S/o. Sayeed Bhkari T.M.,

103. Ismaxl ,aged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

104. 9uba1dabn a&,ed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

105. Pookunhi, a.ged 31 years, S/o0. Saye Mohammed,
Keechelam House, Androth,

106. M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth, ~ Applicants

(By Advocaté:ASri K.B. Gangesh)
Versus
1. The Adlninistra.tOr,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.
2. Director of P:anchayats Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavarattl - 682 55S.

‘Department of Labour and Employment,
stration of the Union Territory of Lakshadweep,
Kavarattl - 682 555.

4. Depaxtment of Education, Administration of the Union Territory
ofLakshadweep, Kavaratti, represented by its Director — 682 555.

5. Depaxtment of Agriculture, Administration of the Union Territory of
‘Lakshadweep, Kavaratti, represented by its Director — 682 555.

6. Depaltmem of Women and Child Development,
‘ s_trauon ofthe Umon Terrltory of Lakshadweep,

.ﬁ‘%,_]. Depa'v )
" L aksha ‘_:weep, Kavarattl represented by its Director — 682 555.

/ [\DM\NISf > e

‘,~\~" TN '

Q-‘ ~
= / «

; ;iemtoxy of Lakshadweep, Kavaratti,
/ :<‘ r/épresented by its Director-682555.




9. Lakshadweep Kladl and Village Industries Board,
Kavarattl rflapresented by its Chairman — 682 555.

10. Revenue Sub vanslonal Ofﬂcer Kavaratti Island — 682 555.

11.  Sub ﬂD:‘\(;Sl‘G@gl_ Officer, Amml Island — 682 554.

gineer, LPWD Sub Division, Andrott Island-682 553,

13. Lakshé_i:f_:: Ve
Kavaratti, .. |*
represented by its Chief Executive Officer — 682 555.

cp District Panchayat, District Panchayat (HQ),

14.  Village (Dweep) Panchayat, Kalpeni Island, reprcsented by xts
ercutxve Ofﬁcer - 682 551.

15, Village (Dweep) Panchayat Kavaram Island, represented by its
Executive QOfficer — 682 555. :

16. Vlllag,e (Dweep) Panchdyat Amini Island,
1epresented by its'Exccutive Officer — 682 554.

17.  Village (Dwee‘p) Pa:nchayat,
(adamath Island, represented by its
Executwe Ofﬁ(:er - 682 553.

18. Vxllage (Dweep) Panchayat,
Androth Tsland, represented by its
Executive Ofﬂcex 682 552. ‘ Respondents
" [By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

58, 0A 392’/‘2‘0-153'

I Hus%am, S/o Aboosala
Saramappada (Konchukakada) House,
Agathl, Pre s;:ntly working as Cleaner,
: tal Agattl

. .L

KOO! >/o late Kldave
PakrumUpenoda House, Agathi,
Presemly warking as Cleaner,
e {GS HOSpltal Agatti.




11.

12.

x;v;t?rf‘\
/}‘( IS T3

10,

£ ?:')\\ /P 7Y
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Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS IIosplta], Agattl

R(JS k- Iospltal Agattl

Ha.]ara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti. . -

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,

“Presently working as Cleaner,

RGS Hospital, Agattl ‘

Abxda D/o Hameed
Mak! “iy‘achoda House, Agathi,
Presently working as Cleaner,

A

RGS ﬁospltal Agatti.

Sulaikla, D/o Movhamed
Koylam House, Agathl
Presently working as Cleaner,
RGS Hospital, Agatti.

Sulaimian, S/o Hamza,

1y’oda House, Agathi,
wmkmgj as Cleaner,

: 1ta1 Agattl '

Mah'ah_ | S/o Koyassan,
/\mpcxpally Illouse Agathi,
Pnesemly working as Cleaner,

- RGS Hospltal Agattl.

Saif ulld S/o Abdulahlman
Mauyathoda House, Agathi,
Plescntly wmkmg, as Cleaner,

S/o late Hamza,
House, Agathi,
i L

woeking as Dhobi,
al, Agatti.




Abd fulla, S :

b

Kandavar (Ijothl House, Agathi,
Prescntly working as Cleaner,
RGS llospﬂta;l,nAgatll. Applicants

(By Advocatcf St R Ramadas)

1.

Versus

The Admmxsu ‘ator,
Umon l'cl 1tory of Lakshadweep,
i -682555

P
Agattl Islalndz,;ngmon Temtory of Lakshadweep 682553

RN

T hc Mc,dical Officer in charge,
Cou nunity Health Centre, Agatti Island,
i ritory of Lakshadweep 682553 ‘ Respondents

i $. Radhakrishnan (R1&3))

ouse, Kadamat Skilled Labourer,
A531stant Lngmeer Elecmcal




_ .

} ouse, Kadamat, Skilled Labourer, . -
ssistant Lngmeer Electrical,
ivision, Kadamat.

5. K.P: Kunhlkoya aged 41 years S/o late Hassamar
Keelacherry House, Kadamat, Skilled Labourer,
Office of the: ‘Assistant Engineer, Electrical,: , o :
Tlcclxlcal gub Division, Kadamat. o .+ Applicants

(By Advoca’t'e:-"Sri. ?Rf. Sreeraj)

1. . The /\dmmnshatm '
Umon IemtOIy of Lakshadweep,
Kdlealll 682555

2. The Dnectm of Panchayat
Department cpf Panchayat, :
Admini_stratiéj_’r’; of Union Territory of Lakshadweep, -
Kavaratti- 682 555.

3. The Cl? ief Exec&tive Officer, District Pahéhayat,
Kadamat-682'556.

1l]cd Labower
ndry Unit, ‘
ry of Lakshadweep, Kaipem 68? 557

/a,’S/0 late M.K. Hamzakoya, aged 43 years
s Skilled Labourer, '
usbandry Unit,
" ;111()1y of Lakshadweep, Kalpeni-682 557
and 105ldmg at Thithiyapada House,
Kalpcm I%land 682 557.

M, lly.

s BT v,
K‘” r<,\:\\ woxl"

./ f{\\DN\ifJIQ/p

C

R

er, S/o late M.K. Yousef, aged 43 years
as Casual Labourer,

s X O
N ’/(/4 - A ,
A \‘\J
) L r 3 rs._.__z./ .

-Ti: vr(j e :’..;‘._.___ e e e e .. [ . L= »ﬁ,,, P __ PR -
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Ammal Husband’ry Unit, ,

Union..T emt@xy of L.akshadweep, Kalpeni-682 557
and xeSIdmg at Manchlyanam House,

Kalpeni lsland_. 682 557

ed Ibnu Jaffer, S/o K P. Sayed aged 44
g as Casual Labourer, -

andry Unit,

‘j)xy of Lakshadweep, Kalpeni-682 557

: .at Kakatchiyoda House,

(alpem Islard 682 557.

5. M.K. Naseel S/o P. Chenyakoya aged 33 years
working as C“asual Labourer, = -
Anirmal Husbandry Unit,
Union Temt:ny of Lakshadweep, Kalpeni-682 557
and residing fat. Malmikakkada House,
}\alpem Island 682 557

6. M Kalam % 0 M C ‘Muthukoya, aged 34 years
wokag as (,asual Labourer, '
Animal. Husbandry Unit,

7. K. K Mohammed Rafeeque, S/o V.K. Kojankoya, aged 45
yea1 S, woqkmg as‘Casual Labourer,
Animal IIusbandly Unit,
Union Iemtoly of Lakshadweep, Kalpem 682 557
and, resxdmg at-Kandamkalam House,
eini{sland: 682:557..

ya S/o late M C. Ahmedkunjl aged 47 years
»-asual Labourer, '

‘"ndly WUnit;

y.of Lakshadweep, Kalpem 682 557
?Maral ‘House, Kalpeni Island- 682 557.

9. K 0. Abd ul Sa]am S/o P. Assamar aged 39 years
wokag as Casual Labourer,
Animal Ilu%bandny Unit,
Umon Terr 1’t01y of Lakshadweep, Kalpeni-682 557
~ ,;nrr;::\\ and 1emdmg at-Kakatchiyoda - House,
S GG ”°T/e Q)emilsland <682 557.
[E = N T

Mfd S/o late bayedmuhammedkoya
,axs “working as Casual Labouxer
ndly Unit,




Depar tmcnt oféPanchaycu
" Administration of Union T erritory of Lakshadweep,
Kavaratti- 682555

The Chief Executive Officer, Dlstmct Panchayat
_ Kavaratti-682555. . | Respondents

(By Advocaté: Sri S. Radhakrishnan)

62.

1

0A 400720"1’53"

PP Snaj aoed 44 years S/o. M. Suban
l uthlya andaxam House, Agatti Island,

Umon qut()ly oI l.akshadweep.

_Noushad /\11 aged 32 yeals S/o U. Sabjan,

Keela’ %axdmma Pada House, Agatti [sland,

iLJnlon cmtony ofLakshadwecp

M. ‘/\'bdul Naser aged 28 years, S/0 M. Abdul Rahiman,

;(mse Agattl Island
,‘1y ofLak%hadweep

KC. }/\bdul %hukom aged 38 'years, S/o Kasmi,
Kanyamachctta House, Agatti Island,

Umon lemtmy ofl akshadweep

’M P Nl/amuddm ag,ed 27 years S/OM Abusala

ouse, /\gattl Island, :
Applicants

N Anilkumar)
s Versus

_. he /\d.nnmstlatm
n Territory of Lakshadweep,
xatu 682551

a - .
B )



E e,

- a3
Union Te Llliibly of Lakshadweep, Kalpeni-682 557
and 1cs1dmg at Pokkarappada House,

: laﬁ@l—682 557. ' Applicants

Unnikrishnan')

Versus

1. The fAc:i'linlini's{i"r.fator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union lemtoxy of Lakshadweep,
K”chudm 687555

3. - he Chlcf Executlve Ofﬁcer DlStI‘lCt Panchayat,
Union’’ lemtory of Lakshadweep,
Kavalatu 682555

4, The \_/etcz ncu_y Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 . Respondents

(By Advocate: Sri S. Radhakrishnan)

61. OA 3952013
L. Samul/\ ?S"/o Yusuf, aged 40 years,
Che llala House, Kadamat,
l‘ic'_“_l‘; 1 Panchayat, Kadamat.

2. Abdul Shukdor, S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus Dnvel DlStI‘lCt Panchayat, Kadamat.

3. M. Khal'id, S/O’ Nadeer, aged 43 years,
Madurakam HQuse, Kadamat,
Helper, District Panchayat, Kadamat.

4. /\yoobkhan 9/0 Kunhlkoya aged 37 years,
Jahal House, Kadamat,
istr ict Panchayat, Kadamat. Applicants

| / y cj _ ) 'ri'}f%'.ESreeraj)

Versus



Village (Dweep) Panchayal

3.1 The Fmployment Ofﬁcer Kavaratti, ‘
Union Territory of Lakshadweep 682551

4. The Director of Panchayat
~ Department of Panchayat, Kavaratti,
Union Territory. of Lakshadweep-682551.

5. The Chief Executive O'fﬁc,er/gpecial Officer,
Village (Dweep) Panchayat,

Agatti Island, Union lemtory of Lakshadweep -682553.

6.  The Deputy Collector/ASO,
Agatti Island, Unlon Terntory of Lakshadweep -682553.

(By Advocate: Sri S.Radhaknshnan) '

63. OA 404/2013

1. Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House) Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology Kalpeni Dweep

2. Affefudheen A-.K.,

S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

. The Administrator, ‘
Union Territory of Lakshadweep, Kalpeni.

I

MR The Chairperson,

u B\
/ A gmwm@ a
P '22
) \‘sQ‘. '<;’ 2 \

‘“«Vlllag,c (Dweep) Panchayat, Kalpem

~Thc Director of Panchayat, .
CDépdlthnl ofPanchayath Kdleattl 682555 "

Agatn Island, Umon T errnory of Lakshadweep 682553

Applicants -
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4. The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Méhanan)
Versus

1. The Administrétor, ,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep- 682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,

Pathummathoda (House), Kiltan Island,
-U.T. of Lakshadweep, Working as

Hemegopathic Attender in Homeopathic Unit

s,

/ ,)Mlglltan\ﬁ\chep
¥ AP

-\ /, \\

< "y,.Advecatc Mr. Grashlous Kunakose Sr.)

Versus

Respbndents

Applicant

Respbndents :

Applicant .



l. The Admmlstrator

Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat Kiltan.

\ 3. Director of Panchayat,
Department'of Panchayath, Kavaratti-682555.

4. Mission Director, .
National Rural Health MlSSlOl’l Kavaratti- 682555

5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

L Abdul Kareem C., agetd 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V.,-aged 35 years, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M., 'age'd“ 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4, Hafsath M., aged 46 _.years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6.  UmillaT.P., aged 54 years, D/o Khader,
lhekkllappura House Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P,,
Chekkakkal House, Agattl

Respondents



28

10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

11, Ashraf A.K,, aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

2. Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

3. Shaffabi P.P., aged 36 yeals D/o Hamza K., »
Puthiyapura House, Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

I The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. '

2. Director of Panchayats,
Department of Panchayats,
Administration of the Union Temtoly of Lakshadweep,
Kavaratti-682555.

3 Director of Education,
Directorate of Education, )
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

4, Village (Dweep) Panchayat,

Agatti Island represented by

its Excecutive Officer-682554. “ Respondents
(By Advocate: Sri S. Radhakrishnan )
67. QA 444/12013

Aboosalih, $/o Rasheed Koya,
Padalapura, Kiltan Island. _
Union Territory of Lakshadweep, Pin-682558. Applicant

(By Advocate: Sri Shabu Sreedharan)
Versus
I Umon Territory of Lakshadweep 1epresentcd

by the Administrator,
Kavaratti Island. Pin- 682555.




[§]

The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

(OS]

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island. _

Union Territory of Lakshadweep, Pin-682558.

4. The Exccutive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558:

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. L Respondents

(By Advocate: Sri S. Radhakrishnan (R1,2, 4& 5))
68. OA 453/2013

. Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
‘Lakshadweep Building Development Board, Kiltan.

(R )

Saleem K., S/o Badar K, aged 28 years,

Kuttukum (H) Kiltan Island,

Union Territory of l.akshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o0 Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
: Surambiyoda (H) Kiltan Island,

Union Territory of ‘Lakshadweep.

Working as Casual Labourerin

lakshadweep Building Development Board, S

Kihan, : . Applicants

X
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(By Advocate: Mr. Grashious Kuriak.ose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

| The /-\dministrator,v
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti.
4. Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. Radhakrishnan (R1,3to 4))

69.  O.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House :
Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
_ Versus

. The Aa“xguinistrator,
Adminjstration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.

2. The Director (Services)
* Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti — 682 555.

'Departmem of Science and Technology

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. [ Respondents

(US]

(By Advocaleﬁ M. S. Radhékrishnan) ,

iy

e, 70, QA 4922013
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K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the.Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.1B. I—lai'inarayan)
Versus

1. Union of India rep. By
the Administrator, '
Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

2. The Director of Panchayat, .
‘Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555. B

3. The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4. The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71, OA 499/2013

I Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K, ‘
Data Entry Operator (MGNREGA),
Sub-Divisional Office, ’
Kadamat Island, .

" Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,

. Kadamat Island
Union Territory of Lakshadweep, PIN — 682 556.

7 Mohammed Shafi Qraishi Malika,

S/o. M. Sayedali,

Qata LEntry Operator (MGNREGA)

&;&‘@5\ age (Dweep) Panchayat Ofﬁce' (MGNREGA)
\\Lébag ymath Island, Union Territory of Lakshadweep,
“J@siding at Malika House,

Island,

Applicant

Respondents
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Union'%Territory of Lakshadweé.p', PIN - 682 556 )
(By /—\dvocaté Mrs. Sreedevi Kylasanath) |
Versus

I. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi. - -

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory '
of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)
72.  OA507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Vlllage Dweep Panchayath, Amiini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini ls}and,iUmon_ Territory of Lakshadweep -
Pin— 682 552 '

(By A_dvocate'": MI‘.TCG Swamy)

Versus

1. The Adinistrator
Union Ferritory of Lakshadweep
qushadwcep Administration
' V.Ka\/_ald_ttl — 682 555

/{'f';: 2. The Executive Engineer

‘P\Dt/\l."/s,»l % (Department of Electricity)

. "Admmistl ation of the Union Territory of Lakshadweep
"».::1(ava1a£tl - 682553

& |
2 The Secretar‘y (Panchayats)
" (Directorate of Panchayats)

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

4, The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
0. The Director
(Directorate of Panchayats)
Administration of the Union Temtory of Lakshadweep
Kavaratti — 682 555 o L Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73, O.A No. 509/2013

l. Malecha Beegum K.C. -
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

2. Shahid.‘éi Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave U. K
Makku House, /\ndroth

4. /\yslm Becgum P.V.K
D/o. Yakoob P.K
P Ulhl)”] Pemamveh Kad
/\ndloth

S. Rahma'th Beegum K
D/o. Hamzakoya P.P,
Kunhali House, Androth.

Thahira L. '
m,’;}ﬂ)/o Seethi Nallal- o
/ %\A/‘—\’/ &l;awmakdl House :

/s e/ 6‘,%’*‘% _ \. ”/’gr\xdlolh

‘,--.

3 ol 0) .
: 7. )Jv%ulaxcla A.
LA g D

)’«}\\“/ + Dfb. decd Mohammed M.

x

AN e
g V: “a, gEnd
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BRI
Aliyathara House, Androth.

3. Fathimathu Suhurabi P.V.K'
Dl/o. MaJeed PV.K
eli Kad, Androth.

9. Siyad KhanL.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10. Raisa K. -
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.I
D/o. Abdulla M.P .
Chemmachery Puthiya lllam House
Androth.

12 Habsabi P.UP
D/o akarukdheen K. Cheriyadam
Ummathabiyapura House, Androth. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus
I The Administrator,

Admin_ﬁétrationi of the Union Territory
of I.-jaklsh‘ad\'veep, Kavarathi — 682 555.

2. .Dnect,“,ﬁate of Industries
Union Territory of Lakshadweep
Kavardthi, represented by the
Directorof Industries — 682 555.

3. (,on %upelwsm _
Coir Production Centre, /\ndroth - 682 557. Respondents

(By Advocate: Mr. S. Radhal@ishnan)

74.  OA 510/2013

g Haseena (@ Haseenabi Therakkal
,;,g ;\D!Mfif'l& RN JTherakkal House, Kadamath

/‘\ A "Datl y Operator

Applicant

%%\}\ na\G\"
oY%
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%ol AKavarat - 682 555

. . ,1.0‘5 “ .
Versus

The Administrator

Union Territory of L.akshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA :
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

QA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood :

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan o Applicants

(By Advocate: Mr.R.Sreeraj)

o

;

K
K
i

Versus

“4he Administrator : R B
' }ﬁggon Territory of Lakshadweep A

L '
The Director of Panchayath
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Department of Panchayath i .
Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555 !

I
The Executive Officer, . 4
Village (Dweep) Panchayath i
Kiltan — 682 558 ' !, '

The Chairperson |
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S '
Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B. School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

:-.P “Amanulla

M(Qook Government J.B.School

K’édamath
Res;dmg at Kunnumpura
lgadamatln Island
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10.

11.

N /A

Ummer P.P.1

Cook, Government J.B. School
Kadamath

Residing at Alikothapura
Kadamath Island
HidayathullaP . 1 ‘
Cook, Government J.B. School
Kadamath

Residing at Kadamath Island
Muhammed Shafi P.P l
Cook, Government S.B. School
Kadamath '
Res1dmg> at Kadamath Island

Pookunhlkoya P.P

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath i

Residing at Puthiyapura ;.

Kadamath Island 3

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island 8

Jafer P ‘

Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath

Residing at Pupathada

Kadamath Island

(By Advocate Mr.P. V. Mohanan)

1.

p‘--=_.
VQTHT

v\f//""'

\

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti - 682 555

o « ,
j}r‘DN‘“ IS 7}_(’94 ‘*'“Dueetm of Panchayath f

Applicants
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Government ] B Schdol
Kadamath — 682 556

4. The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan )

77. QA 567/2013

Habeebulla P.M
} uthiya Malika House, Kadamalh
Driver, Government Jawahax lal Nehru

Senior Secondary School
‘Kadamath Island o ‘ Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus
I The Administrator
Union Territory of Lakshadweep
ICavaratti — 682 555
2. Director of Panchayath
’ Department of Panchayath
Administration of Union Territory of Lakshadweep
K.avamttl — 0682 555
3. The Pnnmpal :
Government Jawaharlal Néhru Semor Secondary School
Kadamath Island 682 556 : Respondents
(By Advocate: Mr.S.Radhakrishnan)

78. QA 580/2013

I. Yacoob
Kathathe Chetta House, Kadmat.

2. Vahida
%’Tjn:;\ Marikilam House, Kavaratti.
pt\\\/\w% \
3\”*Habu<;a

Y ﬂi}“azhapada Kavaratti.




13.

103
Muhammed Salih
Aynepura House, Kavaratti,

Fareeda Beegam _
Molokepura House, Kavaratti.

Saleem ‘
Pallicham House, Kavaratti.

Bamban -
Nambicham House, Kavaratti.

Sayed Abdullakoya
Chendipura House, Kavaratti.

“Nafeesathbi.
Poodiyam House, Kavaratti.

Jamaliyath ‘
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer :
Thirinikad House, Kavaratti.

Firozkan
Athnachammada Housey Kavaratti,

Jaffer
Marikilam House, Kavaratti.

Amanulla,
Mela lilam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House, Kavaratti.

Fathahudeen

& “ Muneer
i I.-kuttipapepura House, Kavaratti.
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21, Ashik

Puthiya Alikom House, Kavaratti.

22,  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti. -

24.  Jamhar Hussain .
Beeranthoda House, Kavaratti.

25.-  Muhsin
Beeranthoda House, Kavarattl

26.  Rauf
Chettipura House, Kavaratti.

27. Hazarath :
Chungam House, Kavenatu

28.  Khalid :
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

I The Administrator
Administration of Union Femtory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of, Union Territory of Lakshadweep
Kavaratti — 682 555

[\

3. Director of Agriculture -
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 .

-,

}\,,; M\Msr \Dnectox of Animal Husbandry

05 °Depdltmcnt of Animal Husbandry
\ ¢ Adhﬂn\suauon of Union Territory of Lakshadweep
Y Kawcnatu ~ 682 555

Applicants



Pin — 682554 I Respondents

(By Advocate: Mr.S Radhakrishnan)

I
79.  OA 582/2013 .

l. Rasheed Koya
Multi Task Employee
Public Library, Kilthan i
Residing at Kilthan

2. S‘mt.Sul‘fabeegum ‘
Cook, G.H.S Kadmat . .;
Residing at Melachetta Haijumakudi

Kadamath Island Applicants
; . ' .
(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator [

Union Territory of Lakshadweep

Kavaratti — 682 555
2. Director of Panchayath .

Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555
3. The Library and Information Assistant

Office of Library and Information Assistant

Public Library, Kilthan Island 682 557 Respondents
(By Advocate: Mr.S.Radhakrishnan)

80. OA601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,

Shaiknaveed (H), Kiltan Island PO.,

Union Territory of Lakshadweep, Pin -682 555. Applicant
(By Advocate: Mr. Shabu Sregdharan)

Versus

5 SRy
'\\lew4 o
1 \({z‘fpﬁg\\ Territory of Lakshadweep, represented by the’

)ﬁ%‘rm\xsuatm Kavaratti Island, Pin — 682 555.

xector of Panchayath Union Territory of Lakshadweep,



‘!,ﬁ‘r“\
Kavaratti Island, Pin — 682 555.
3. The Chairperson, Village“ (Dweep) Panchayath,
Kiltan Island, Union Temtmy of Lakshadweep,
Pin — 682 558.

4. The Executive Officer, Y(if;lage (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep, Pin — 682 558.

5. The Library and Infoxmaft"libri Assistant, Public Library,

Kiltan Island, Union Temtory of Lakshadweep,

Pin — 682 558. . S Respondents
(By Advocate: Sri S. Radhakrishnan (R1, 2,4 & 5))

81. OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath, :
Sara Manzil House, Agatti. BRI Applicant

(By Advocate: Sri 1 < B. (;angesh)
Velsu%

I The Administrator, B
Administration of the Umon Temtoxy ofLakshadwecp,
Kavaratti-682 555.

Director of Panchayats, -

Department of Panchayats,

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555.

[\

3. Depaltmcm of qucatloﬁ Administration of the
Union Territory ofLakshadweep, Kavaratti,
represented by its Dlrector —682 555.

4. Village (Dweep) Panchayat
Agatti Island, repxescnted by its L‘(GCUUVC Ofﬁcel
682 554. SR oo Respondents

(By Advocate: Sri S. I(ad‘hab‘i_’élinan)

OA 635/2013

//f o 1477;782-

FD\' [NIS‘T/)

v_) ’
,w'{“\a\thdhudheen K.P. aged 40 years, S/o. @ayed Muhammed Koya .
Ka;tampa]h House, Agatti. :

unis, aged 31 years, S_/o;./-\bdulla, Mariyathoda House,
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Agatti.

3. K .M. Shahida, aged 40 yeaeré, D/o. Kasmi, Kuttiyam
Mukriyoda House, Agatti.

4. K.M. Amina, aged.46 years,; D/o Abdul Rahman,
Kuttiyam Mukriyoda House Agatti. - Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

l. The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555. '

2. Director of Health Services; | ,
Directorate of Health Services,
Kavaratti — 682 555. .

3. Medical Officer in charge;::, 1./ -
Community Health Centre, Agatti - 682 553.

q. Medical Officer in Charge, Raﬂv Ganoni Specia)ity Hospiial,
Agatti — 682 553. S

5. Village (Dweep) Panchaya‘t Agatti Island, represented by its
Executive Officer, 682 553. Respondents

(By Advocate: Sri S. Radhakrishnan)

83. 0OA 791/2013 -

Fareeda Beegum M.L Meppada Illam,
Agatti [sland. . , Applicant

et

(By Advocate: Sri K.B. Gangesh)

Versus
l. The Administrator,
Administration of the Union T erritory of Lakshadweep,
Kavaratti-682 555.

S e,
W AT Ry SN o
7 fy\\rqu Duectm of Panchayats, “,- "

Z Leﬁgrtment of Panchayats,
* Administration of Union, Femtory of Lakshadweep,
Kavaratu ~ 682 554.
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1“+
3. Project Manager, Desiccated Coconut Powder Unit,
[Lakshadweep Development Corporation Ltd.,

Agatti, Kavaratti — 682 554.

4, The Deputy Director (Adn:m.'),- Lakshadweep Development
Corporation, Kavaratti — 682 554. '

5. Village (Dweep) Panchayat;
Agatti Island, represented by its Executive Officer, _
682 553. \ Respondents
(By Advocate: Sri S. Radhakrishnan) '

84. On 822/2013

B.P. Navas, Aged 27 years S/o. Kasm1 M. P,
Valiyapura House, Kilthan Island P. O,
U.T. of Lakshadweep. S ‘ Applicant

R .
A
gt

(By Advocate: Sri P.V. Mohanan)). e
‘ |
Versus

. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555. oo

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. The Principal, Govemment ngher Secondary School,
Kilthan Island — 682 556. Respondents
: ( By Adwecale @ S S RAJL‘*!(M‘SLWD
85. OA 880/2013 :

Muthukoya N.P ;
Nalakapura, Kiltan Island , _ :
Union Territory ofLakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)

SEN Versus
b | Um@n lemtoxy of L akshadweep 1eplesemed
. by thc Administrator
" Kavaxam Island — 682 555 °



2. Director of Panchayath
Union Territory of L‘aksha}

3. The Senior Admlmstratlve Ofﬂcer
Education (District Panchayath)
Union Territory ofLakshadweep
Kavaratti Island - 682 555

4. The Principal
Government  Senior. Secondary School
District Panchayat, Kiltan: Island »
Union Territory of Lakshadweep 682 558

(By Advocate: Mr .S.Radhaknshrla‘nr){ o 0

4

86. QA 898/2013 T

K.C.Abdul Khader o

Kulikaraya Chetta House 3;‘ﬁ:';;‘fr‘oz’;;:f: .

Chetlat Island —

Union Territory of Lakshadweep 682 554
C e

(By Advocate: Mr.Shabu Sreedhar;atmf)”lif‘; S

Versus !

1. Union Territory of L akshadweep represented
(s

by the Administrator .
Kavaratti Island — 682 555"j

2. The Direclor of Panchayath )
Union Territory of Lakshadweép
Kavaratti Island — 682 555 .

3. The Senior Administrative Officer
Education (District Panchayath)
Union Territory of Lakshadweep . " -
Kavaratti Island - 682 555

S e o

4. The Principal RO
Government Senior SecondaryrScth
District Panchayat, Chetlat Island

/»“"‘"‘"

LTI R, Umon Territory ofLakshadweep 682 554

11\7

Respondents

Applicant

Respoﬁdents
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87. QA 904/2013 o | |
Kadeeja C.P
Cheriyapurakad e |
Kalpeni Island E Applicant

(By Advocate: Mr.K.B.Gangesh) -

Versus
1. The Administrator ' N
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer - :
Office of Sub DlVlSlOI’lal Ofﬁcer
Kalpeni Island — 682 554

3. The Director (Rural development)
Department of Rural Development
Administration of the Union Territory
of LLakshadweep, Kavarattl - 682555 Respondents

(By Advocate: Mr.S. Radhaknsh’nan) s

88.  0OA 905/2013 E

I Abdul Khader C. R
Chekkiriyammada Housé b -
Agattl [sland

2. Bugar Jamhar T.P o
Theklapura House AL :
Agatti Island . - Applicants

(By Advocate: I\/h‘.K.B.Gan_ges‘-hi‘)j :?’I

ey
Vexsus‘
SEE
1. The Administrator

__ Administration of the Union'T emtory of Lakshadweep
A s “*:l“(\avalatu Island — 682 555

ST 2 'Dl'fcc\el of Panchayaths

] S Depanqwcnl of Panchayaths .
' /\dimlmsudtnon of the Unidn Territory of L akshadweep
KanIatll Island — 682 555 '




3. Project Manager
Desiccated Coconut Powde1 Unit
Lakshadweep Development Corporatlon Limited
Agatti, Kavaratti — 682 555 '

4. The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti — 682 555 . - '

5. Village (Dweep) Panchayath i

Agatti Island represented by its’ ,

Executive Officer - 682 5531 - Respondents
(By Advocate: Mr.S.Ra,dhakrishnan)_

89. OA 939/2013

I Saﬁyullah K.C.
Kuttiyachada House
Kalpeni Island

2. Saifulla M.]
Melaillam House
Kalpeni Island

3. Kunhikoya M.,V S
Mathil Valiyammada House
Kalpeni Island

4. Kidave K.O
Kakkachiyoda House

Kalpeni House Applicants

(By Advocate: Mr.K._B.Gangésh)
Versus

I lhe Administrator b
Administration of the Umon Terrltory of Lakshadweep
Kavaratti Island — 682 555 :

2. Director of Panchayaths
Department of Panchayaths ,
_ Administration of the Umon T emtory of Lakshadweep
- g,,—,—;.,‘;;:~ Kavaratti Island — 682 55[5
O\J\\NISLQ,, TR
"" "/‘“\3\ I‘)akshadweep Bu1]d1ng Development Board
: "\ Z¥Jpion len 1tory of La‘kshadweep
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4. The Technical Officer - .
Lakshadweep Bunldmg Development Board
Kalpeni Island — 682 553

5. Village (Dweep) Panche:iYath
Kalpeni Island represented by 1ts :
Executive Officer - 682 553 Respondents

(By Advocate: Mr.S.Radhakrishnan)

90. QA 942/2013

l. Mohammed Ashik 7
Palliyat House S i
Androth Istand ) '. o

2. Abdul Latheefl
Karakunnel House
Androth Island R

3. Mohammed Ubaidulla " v
Chodath House i
Androth Island .

4. Mohammed Fathahulla . (ci
Karachetta House AR :

Androth Island : : Applicants

ola

R A

(By Advocate: I\41‘.K.B.Gange$h-)
Versus -

l. The Admi msu ator

Administration of the UI’IIIOI’I Temtory of Lakshadweep
Kavaratti Island — 682 555

2. Director of-' Panchayaths -
Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island -~ 682 555

3. [Lakshadweep Building Development Board
' Union Territory of L akshadweep
varatll represented by its SeCretary - 682 555

5 T,
FngNJSr

’-‘

hnical Officer AR _
L gqr% \weep Building Dévelopment Board
x@ sland — 682 554

faries o e
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Village (Dweep) Panchayath
“Androth Island represented by its
Executive Officer - 682 554

(By Advocate: Mr.S.Radhakfishn‘a:ﬁ)

91.

l.

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpem

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya -

Casual Labourer

Power House, Kalpeni

Residing at Chakakeell House

Kalpeni, Union Territory of Lakshadweep
.

P.Mohammed =

Casual Labourer L

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep

Hamza Koya P

Casual Labourer ‘

Power House, Kalpeni -

Residing at Pallath House

Kalpeni iy

(By Advocate: Mr.Hariraj M.R)

Versus
-l' |, ,
Union of India represerited by the Secretary
to Government of India:
Ministry of Home Affairs
New Delhi - 110 001 .

ST b, Jhe Administrator

s 7 ‘
/Dwf“loﬂ »eUmon Territory of Lakshadweep

*"Kév‘araul — 682 555

‘Efxe utive Lngmeer
Defﬂmcnl of Electricity-
X Kataratti, Union Femtory ofLakshadweep

'u

Respondents

Applicants
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| 4. Junior Engineer,

Electrical Section, Kalpeni |

Union Territory of Lakshadweep Respondents
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. 0OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

L. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath

Administration of Union Terri 1tory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S .Radhakrishnan)

93. OA 1202/2013

. Akathar Ahammed K K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
o ,uInternal Inspector
// ok "’/\grlcultuxal Department, Kalpeni

Ku))mpavavahyammava House
/Q_ T Ka!p’em lsland
/ <! Umon Tetritory of Lakshadweep
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Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

Kalpem Island

Union'Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)

o

(OS]

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratu — 682 555

. AgriCultufal Officer

District Panchayath (Agriculture)
Kalpeni Island ~ 682 557

Chief Executive Officer
District Panchayath . ‘
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali,

S/o. Mohammed Koya _

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

v3 I he Umon of India
- \Represented by the Secretary to

Government of India,
Mmlst}ry of Home Affairs
New"Delhl - 110 001.



-

o

The Administrator
Union Territory of Lakshadweep |
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or twoldays.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years logether, albeit

_on casual/daily wage basis. Therefore the common prayer in all these cases is for
\

/ REAR-F ,
/ 4 ’)P,.mgésuc of a direction to the respondents to regularize their services. In the case ol a
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3. The short question that arises for consideration in all these Original
Applicatidns is whether the applicants are entitled to get their services
regularize}d.

4. It has been noticed lalready that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendefed by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and-others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were Tédmittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under  it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular éele_ction process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above

contention:-

qaff?r&a ~Secretary, State of Karnaiaka & Others Vs. Umadevi and Others -
J" oN\‘N'STf?q waq(}é) 18CC 1.

{‘>‘

\.\.{@at(i of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
(el
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4, Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T.. Thimmiah— (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268,299, 325, 347,354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, ~Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was

/::1_;;1# act undergone. However, in those cases also, no material has been

’t";’\
7 4";5»\ Wt dg efore us in support of the above contention. Similarly it is not in
«X
Joe /"
slsput%’ii t such engagemems were not made against sanctioned posts. In
4
\ \ process of casual engagement on daily wage basis for 89 days
_\\ {:%/ o
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| "% has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual .ellnploy_ees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us_‘;in'this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is .a landmark judgment on the subject of
“irl'egular;’ or “illégal” appointments in public employfnent; The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temi)orary/contractual/casual/daily-wage or
adhoc employees appointgd/recruifed and continued for long in public
: employrﬁent dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not.to issue directions for
absorption or regularization unless the recruitment itself was“, made
~ regularly or in terms of the constitutional scheme. While issuing the above
direcfion, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people w.ho have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. ‘While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employées who have continued to work for 10 years or more vbut' without
the intervention of the ordérs of the Court/Tribunals, direcfed that the
z_;kque%tion of regularization of the services of such irregularly appointed
i %“ ,Sn?%m,ployees be considered on merit in the light of the principles settled by
: .u.\‘the‘ Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC. 1071
G R iiVNa}’yurzdappa ~(1972) 1 SCC 409 & B.N.Nagarajan - (1979) y SCC ‘

é a one time measure
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10. A three judge Bench of theApex CéUrt in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which ‘took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required. to.be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. ‘When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of ‘the delegated power by the authority
concerned.”

12.  In the abOye case }(Harminder Kaur),A the appellants weére school
teachers and they Werek appointed by the Education Depaftment of
Chandigarh on contract basis for a speciﬁed period. In the offer of
appointment itself it wés made clear that the Ya‘ppo.intees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appoiritment could be made only againét sanctioned
post. The Apex Court while concurring with the view taken by the ngh
Court held that initial appointments of the appellants were made in gross
violation' of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of Lhe admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants.would
also. bev;gtlal_(.e{n into account by the  administration and consider the

d‘es’ir;ébil'ifty (')'f?;relaking the age-limit provided in the Rules.




13.  In Nanjundappa (Supra), the Abex- Court had held thus:-

~]f the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
{0 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by-the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in ‘Umadevi (Supra).

15. But one disturbing feature thai has been noticed in this bunch of
cases is that  the authorities concémed, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of‘service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. | Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical breéak of one or two days on completion of
89 daysl. It is true that the Administration or Panchayats may not require

the services of quite a number of those employees throughout the year; but

oY m'-'r};,:::_ _\w.

/—-'—«-‘st\ill it appears that many of them have been allowed to continue. Many of
N | '
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i OV Tehem ‘have been engaged in one scheme or the other sponsofed by the
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2 / 72, Central Government or in some such other schemes or programmes floated

" by jtf%,e Administration on its own by utilizing the funds available with it.
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| :Pf{éA(\i}min'istration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departments’ under them. It has been noticed that in some of the
| departmerits; the casual employeeé have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

" sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one seheme or the other. The policy is laudable. But still, the question is
why large number of employees working on cértain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such pests are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applicahts")f"ihave been engaged by Village (Dweep) Panchayats or District
Panehayatt; the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
4—'"approaehed this Tribunal, aggrieved by the failure of the Union of India
L and the Lakshadweep Administration in granting them temporary status
under the Scheme for 'Iemporary Status & Regularrzatlon mtrodueed by

the Umon ot India, in O.M.No. 51016/86/Estt (C) dated 10.09. 1993. It

>appears that the upkeep, maintenance and distribution of the drinking water

\ > | ; (‘
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was “entrusted to AVAM.

Grant-in-Aid was provided to meet the additional expendlture 1¢
Society used to manage the Scheme. Later, Island Councils were brougnf"*f.?ala'
into existence as per .Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and dnrin_g
the year 1995 all the assets and liabilities of the Island Council of Agathi
were. transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had épproached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund availablé with it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status o casual labourers as per the parameters of the
scherne.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that -
appropriate legal and technical formalities  are completed and the
Scheme is made appltcable expeditiously.

c) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme 1o the Panchayals for
regularization of eligible casual workers, no regular appoiniments
would be made by the Panchayals in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
Zhe regularzzatzon of the casual workers under the scheme

(d) No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary .
status if eligible as per the scheme.




'
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Tribunal in Original Applications:-rf\‘lé.1297‘& 2'.18 of 1998 had rejected an
identical relief claimed by some other casual labourers, holding thus:-

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious.consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported (o be appointment orders and the subsequent service
certificates. We have good reason o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved bv the
Lakshadweep Administration................

In the case on hand the applicants were not employed against
any posts sanctioned-by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accomimodated
these people. They might rightly come under the wage employment
programme as a poverly alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment to them. It
probably might have offered some succor by way ()f daily rated
wages to the unemployed local persons........... e

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
10 those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Adminisiration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expendilure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

21, The above decision was confirmed by a Division Bench of the High
Court=in- () P No0.28776/2001. Still later, OA No.1008/1997 and OA

t,xT

)/ No 57171 99,3

/

w\exe also dlsmlssed by a common order followmg the
decmon men__loined supra, This order was also conﬂrmed by the High

Court m O P'No 35164/2001
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22.  After referring to the above orders the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayét. [t was further observed that the question of
absoi‘ption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies: The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has commitied a grave error in
giving direction to Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Siatus & Regularization) Scheme 1993 and prescribe it
prospectively (o the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appoiniments till the Lakshadweep Administration frames
Scheme, is illegal and" do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learnéd counsel for the
applicants that such orders could have been.issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayéts are represented by their Chairpersons and not by the Executive

Officers.

24,  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
,,_-_WMEquations of power have changed after the last Panchayat elections. Some

- \
g 3 HESE -
,,3}';0mr\lSrof th,e oxders of appointments were cancelled by the successor C01n1n11tee

‘made on polmcal basis  and some  of  the

ments/retrenchments also have political colours.
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25, In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services |
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invilted our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior- approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,

1997, Sri P.V.Mohanan who appears for the applicants in some of the
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and the_refore
necessarily the Panchayats have the power to fegularize or absorlé casual
workérs, especially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decmon in Naderkoya (Supra) this  Tribunal has no
jurisdiction to entertam‘thls bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who éppears for the applicants in OA 394/2013
has raiséd a further conferﬁion that the casﬁal labourers who have .been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes.Act and that their
services cannot be dispensed w1th arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18 The learned counsel points out that some of the applicants in OA
394/2013 have been wozrking since 1994 while others have put in more
than 4 yéérs of service.
29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
‘ L all theée cases, whether in the category of Panchayat or no_n—Panchayat,
i have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
, and many of them since 1997. Quite a few ofthem have been working for
m perlods ranging between 5 to 10 years. There are only very few who have
y beé:n working for 2-3 years or less. Most of them are still continuing on the

‘ééas s of interim orders passed in these cases.
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30.  When these cases had come up for consideration before a Single
Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. - Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the .ends of justice. .Keeping.in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For th/s purpose, all the serving casual /abourers should be
identified and grouped as under -

(a) - Those who have put in more than 10 years of casual labour
service, with or withouyt the artificial ‘ break. These may
include those who have been inducted with specifi¢ qualification
of matriculation/ITI and the like and also those who ‘have been
inducted under SpeCff!C schemes

(b) Those who have been inducted with specific qualification® of

matriculation or other specialized course beyond Matriculation, such

as ITl, or possessing specialized skills, such as date entry operator,

drivers etc. which job cannot be accomplished by ordinary casual

labour normally engaged for manual works. This //st may include

[ those who have been engaged under some project or scheme, - but
A LS h n@t com/ng under (a) above, i.e. with less than ten years of service.
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// g (/c}, ;\ hose who have been engaged under one scheme or the

T othe/’?(other than those who have been engaged under the Mahatma -
Gandhllnat/onal Rural Employment Guarantee Scheme (MGNREGS
for short) but not those who come within (a) or (b) above.



(d) Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list should be first in
respect of (e) above. - These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision commun/cated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
‘who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days ‘of work and hereagain, fter giving them a notice of two
weeks before disengagement. _

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and conf/rmat/on g/ven on the next date of
hearing.” v

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A§ in OA
300/2013. Apparently, some attempt ‘has been made to categorize the
labourers group-wise as delineated in the above interim order. ‘Ther‘eafter
ﬁ:;;:s\everal employees were sought to be disengaged. Understandably, all these
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few daysina
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32, The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergomg regular selectxon ~process. In our view, the
Administration has been lar gely respon51ble for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
‘anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined tovface this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The prédicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have contimijed.in serVice

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
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mf@eralion to those employees who have been working on casual basis-
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benefit of relaxation in age and other essential qualifications to the éxtent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34, We refrain from issuing any other directions since, in our view, it

falls within the domain of the Administration. However, the Administration
shall address  the issue relating to all these employees who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while ‘making

regular recruitment.

3s5. Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed. -

37.  The interim orders in force as on today shall remain extended till
April 4,2014. ! ' '
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